ITR-3

ITR-3 profession)

INDIAN INCOME TAX RETURN

Assessment Year
(For individuals and HUFs having income from profits and gains of business or

E (See rule 12) 2 1o |2 13 |-12 |a
E (Please refer instructions)
‘ GENERAL ‘
(A1) First name (A2) Middle name (A3) Last name (A4) PAN
(A5) Flat/Door/Block No. (A6) Name Of Premises/Building/Village (A14) Status (Tick) &
O Individual O HUF
(A7) Road/Street/Post Office (A8) Date of Birth/Formation (DD/MM/YYYY) (A15) Date of Commencement of
Business (DD/MM/YYYY)

5
5 (A9) Area/locality (A16) Aadhaar Number (12 digit)/ Aadhaar Enrolment 1d (28 digif) (if eligible for Aadhaar)
Z EEENNERERENINENRRNRNEEEEEN
&
2 (A10) Town/City/District (A11) State (A12) PIN code/ZIP code
Z
: (A13) Country ‘ ‘ ‘ ‘ ‘
<
% (A17) Residential/Office Phone Number with STD code/Mobile No.| Mobile No. 2
@ 1
-4
=
=l 1] ] LI [ 1] L LT T ]

(A18) E-mail Address-1 (self) ‘ E-mail Address-2

(A19) . . o 0139(1)- On or Before due date, 0139(4)- After due date, 0139(5)- Revised

@ | Filed us (Tick)[Please see instruction] Return, C192CD-Modified return, 01 119(2)(b)- after condonation of delay

Or Filed in response to notice u/s 0O139(9) O142(1), O148, O153C

S a. Have you ever opted for new tax regime u/s 115BAC in earlier years O Yes O No (If Yes is selected, please furnish the AY
: in which said option is exercised along with date of filing and Acknowledgement number of form 10-IE)
[
2 (b b. Have you ever opted out of section 115BAC in earlier years? 00 Yes 00 No ( If Yes is selected, please furnish the AY in
g which said option is opted out along with date of filing and Acknowledgement number of form 10-IE)c. Option for current
5 assessment year [0 Opting in now O Not opting O Continue to opt O Opt out [0 Not eligible to opt in (Select “Opting in now”
= only if you are opting in first time)

®i) For other than Not opting, Continue to opt & Not eligible to opt in, please| Date of filing of form 10IE | A cknowledgement

furnish DD/MM/YYYY number:

©

Are you filing return of income under seventh proviso to Section 139(1) but otherwise not required to furnish return of
income? — (Tick) /00 Yes 'O No

If yes, please furnish following information

[Note: To be filled only if a person is not required to furnish a return of income under section 139(1) but filing return of’
income due to fulfilling one or more conditions mentioned in the seventh proviso to section 139(1)]




Have you deposited amount or aggregate of amounts exceeding Rs. 1 Crore in

) one or more current account during the previous year? (Yes/No) Amount (Rs) (If Yes)
Have you incurred expenditure of an amount or aggregate of amount
(cii) exceeding Rs. 2 lakhs for travel to a foreign country for yourself or for any| Amount (Rs) (If Yes)
other person? (Yes/No)
Have you incurred expenditure of amount or aggregate of amount exceeding
. c " . A Rs) (If Y
(i) Rs. 1 lakh on consumption of electricity during the previous year? (Yes/No) mount (Rs) (If Yes)
Are you required to file a return as per other conditions prescribed under
clause (iv) of seventh proviso to section 139(1) (If yes, please select the relevant|
(iv) | condition from the drop-down menu) (Tick) O Yes O No
If revised/Defective/Modified, then enter Receipt
(@ No. and Date of filing original return / /
(DD/MM/YYYY)
If filed, in response to a notice u/s 139(9)/142(1)/148/153C or order u/s 119(2)(b), enter )
(e) Unique Number/Document Identification Number and date of such notice/order, or if filed L’::::;‘;Z / /
u/s 92CD enter date of advance pricing agreement
) Residential A. Resident O You were in India for 182 days or more during the previous year [section 6(1)(a)]
S{tat'usd.nfdln:im O You were in India for 60 days or more during the previous year, and have been in India for
(for individuals) 365 days or more within the 4 preceding years [section (6)(1)(c)] [where Explanation 1 is not
(Tick applicable applicable]
option) O You are a citizen of India, who left India, for the purpose of employment, as a member of the
crew of an Indian ship and were in India for 182 days or more during the previous year and 365
days or more within the preceding 4 years [Explanation 1(a) of section (6)(1)(c)]
O You are a citizen of India or a person of Indian origin and have come on a visit to India during
the previous year and were in India for
a) 182 days or more during the previous year and 365 days or more within the preceding 4 years;
or
b) 120 days or more during the previous year and 365 days or more within the preceding 4 years
if the total income, other than income from foreign sources, exceeds Rs. 15 lakh. [Explanation
1(b) of section (6)(1)(c)]
B. Resident but not| O You have been a non-resident in India in 9 out of 10 preceding years [section 6(6)(a)]
Ordinarily T You have been in India for 729 days or less during the 7 preceding years [scction 6(6)(@)]
You are a citizen of India or person of Indian origin, who comes on a visit to India, having
total income, other than the income from foreign sources, exceeding Rs. 15 lakh and have been in
India for 120 days or more but less than 182 days during the previous year [section 6(6)(c)]

You are a citizen of India having total income, other than the income from foreign sources,
exceeding Rs. 15 lakh during the previous year and not liable to tax in any other country or
territory by reason of your domicile or residence or any other criteria of similar nature [section
6(6)(d) rws 6(1A)]

C. Non-resident O You were a non-resident during the previous year.
(i) Please specify the jurisdiction(s) of residence during the previous year -
S.No. Jurisdiction of residence Taxpayer Identification Number
1
2
(ii) In case you are a Citizen of India or a Person of Indian Origin (POI), please specify -
Total period of stay in India during the previous year| Total period of stay in India during the 4
(in days) preceding years (in days)
Residential O Resident O Resident but not Ordinarily Resident O Non-resident
Status in India
(for HUF)
(Tick  applicable
option)
© Do you want to claim the benefit under section 115H? (applicable in case of resident) ‘ O Yes O No
(h) Are you governed by Portuguese Civil Code as per section SA? Tick) @1 [0 Yes 00 No (If “YES” please fill Schedule 54)




AUDIT INFORMATION

0 Whether this return is being filed by a representative assessee? (Tick) M O Yes O No If yes, furnish following information
(1) | Name of the representative assessee
(2) | Capacity of the Representative (drop down to be provided)
(3) | Address of the representative assessee
(4) | Permanent Account Number (PAN)/Aadhaar No. of the representative assessee
i Whether you were Director in a company at any time during the previous year? (Tick) M O Yes O No
0 If yes, please furnish following information -
Name of Company Eil:pan‘;'f PAN Whether its shares are listed or unlisted | Director Identification Number (DIN)
HEEEEE
(k) | Whether you are Partner in a firm? (Tick) @ 0 Yes O No If yes, please furnish following information
Name of Firm PAN
Whether you have held unlisted equity shares at any time during the previous year? (Tick) [ O Yes O No
o If yes, please furnish following information in respect of equity shares
Type Opening balance | Shares acquired during the year i::lr:; :;2';,5:::”'1 Closing balance
company. | Com PN T T e e me e Pl s [voor]con o
pany shares | acquisition | shares | SUbscription | 107 (in case of | case of purchase | 4% " | considera | share | acquisitio
L A N ton” s
1 2 3 4 5 6 7 8 9 10 11 12 13 14
(m) | In case of non-resident, is there a permanent establishment (PE) in India? (Tick) O Yes O No
In the case of non-resident, is there a Significant Economic Presence (SEP) in India (Tick) o Yes o No
please provide details of
(m) (a) aggregate of payments arising from the transaction or transactions during the previous year as referred in Explanation 2A(a)
to section 9(1)(i)
(b) number of users in India as referred in Explanation 2A(b) to section 9(1)(i).
© Whether assessee has a unit in an International Financial Services Centre and derives income solely in convertible foreign
exchange? O Yes O No
(p) | Whether you are an FII/ FPI? Yes/No  If yes, please provide SEBI Regn. No
(al) | Are you liable to maintain accounts as per section 44AA? (Tick) @ O Yes O No
(a2) | Whether assessee is declaring income only under section 44AE/44B/44BB/44AD/44ADA/44BBA O Yes O No
a2i If No, whether during the year Total sales/turnover/gross receipts of business is between Rs. 1 crore and Rs. 10crores? O Yes

O No, turnover does not exceed 1 crore 0O No, turnover exceeds 10 crores

If Yes is selected at a2i, whether aggregate of all received i t received for sales, turnover or gross receipt

a2ii | s or on capital account like capital contributions, loans etc. during the previous year, in cash & non-a/c payee cheque/DD, does

not exceed five per cent of said amount? O Yes O No

If Yes is selected at a2i, whether aggregate of all payments made including amount incurred for expenditure or on capital

a2iii| account such as asset acquisition, repayment of loans etc., in cash and non-a/c payee cheque/DD during the previous year does

not exceed five per cent of the said payment? O Yes O No
(b) | Are you liable for audit under section 44AB? (Tick) @ 0O Yes O No
© If (b) is Yes, whether the accounts have been audited by an accountant? (Tick) &1 O Yes O No
c

If Yes, furnish the following information below

(1) | Date of furnishing of the audit report (DD/MM/YYYY) / /

(2) | Name of the auditor signing the tax audit report




(3) | Membership No. of the auditor

(4) | Name of the auditor (proprietorship/ firm)

(5) | Proprietorship/firm registration number

(6) | Permanent Account Number (PAN)/Aadhaar No. of the proprietorship/ firm

‘ | (W) ‘ Date of report of the audit

(di) | Are you liable for Audit u/s 92E? [1 Yes O No

o NP . o Date of furnishing the audit
(dii) | If (di) is Yes, Whether the accounts have been audited u/s 92E? Yes No report? DD/MM/YY

If liable to furnish other audit report, mention whether have you furnished such report. If yes, please provide the details as
under: (Please see Instruction)

L E I eI T[]

Sl. No. | Section Code Date (DD/MM/YYYY)

(diii)

(e) |Ifliable to audit under any Act other than the Income-tax act, mention the Act, section and date of furnishing the audit report?

Act and section (DD/MM/YY) Act and section (DD/MM/YY)

NATURE OF BUSINESS OR PROFESSION, IF MORE THAN ONE BUSINESS OR PROFESSION
INDICATE THE THREE MAIN ACTIVITIES/ PRODUCTS (OTHER THAN THOSE DECLARING

NATURE OF

JSINESS
HORIIREL) INCOME UNDER SECTIONS 44AD, 44ADA AND 44AE)
Code p
S.No. Trade' name ..Of the Description
[Please see instruction] proprietorship, if any
()
(ii)
(iii)
IR W] BALANCE SHEET AS ON 31" DAY OF MARCH, 2023 OF THE PROPRIETORY BUSINESS OR

PROFESSION (fill items below in a case where regular books of accounts are maintained, otherwise fill item 6)

1 [Proprietor’s fund

a |Pr0prictor’s capital a

b |Reserves and Surplus

i [Revaluation Reserve Ibi

lii Capital Reserve Ibii
g i Statutory Reserve Ibiii
é liv /Any other Reserve Ibiv
5 v [Total (bi + bii + biii + biv) by
é ¢ [Total proprietor’s fund (a + bv) 1c
% 2 [Loan funds
@ a [Secured loans

i [Foreign Currency Loans

i |Rupee Loans

|A |[From Banks A
B [From others iiB
(C [Total (iiA +iiB) iiC




fii |Total (ai +iiC)

b [Unsecured loans (including deposits)

[From Banks

bi

i [From others

Iiii [Total (bi + bii) [biii
e l’l'otal Loan Funds (aiii + biii) ke
B [Deferred tax liability B
4 |Advances
i [From persons specified in section 40A(2)(b) of the L. Tji
|Act
ii [From others i
fiii [Total Advances (i + ii) i
5 [Sources of funds (1¢ + 2¢ +3+4iii) 5

APPLICATION OF FUNDS

1 |Fixed assets

@ [Gross: Block 1a
b [Depreciation b
c  [Net Block (a—b) e
d  [Capital work-in-progress i
e [Total (1c + 1d)
2 [Investments
a  [Long-term investments
\Government and other Securities - Quoted ai
i (Government and other Securities — Unquoted  |aii

Iiii [Total (ai + aii)

b [Short-term investments

[Equity Shares, including share application moneybi

fii [Preference Shares bii
Jiii [Debentures biii
liv [Total (bi + bii + biii)
¢ [Total investments (aiii + biv)
B |Current assets, loans and advances
@  (Current assets
[Inventories
A Stor bl includi packingiA
imaterial
B [Raw materials iiB
IC |Stock-in-process ic
(D [Finished Goods/Traded Goods IiD
[E [Total (iA +iB +iC +iD) |
i Sundry Debtors
Iiii (Cash and Bank Balances
| A ‘Cash-in-hand IiiiA |




B |Balance with banks riiiB |
c |T0tal (iiiA + iiiB)

iv Other Current Assets

[Total current assets (iE + aii + iiiC + aiv)

b [Loans and advances

i Advances recoverable in cash or in kind or foib:
(value to be received

lii [Deposits, loans and advances to corporates andbii
others
[iii [Balance with Revenue Authorities Ibiii

iv [Total (bi + bii + biii)

¢ [Total of current assets, loans and advances (av + biv)

d  |Current liabilities and provisions

(Current liabilities
|A" [Sundry Creditors |iA
B [Liability for Leased Assets iB
IC |Interest Accrued on above ic
(D [Interest accrued but not due on loans IiD
[E  [Total (iA +iB +iC +iD)

i IProvisions
[ [Provision for Income-tax IiiA
B |Provision for Leave encashment]iiB

ISuperannuation/ Gratuity

IC |Other Provisions iiC
[0 [Total (iiA + iiB + iiC)

i [Total (iE +iiD)

e [Net current assets (3¢ — diii)

4 |2 [Miscellaneous expenditure not written off or adjusted {4a

b Deferred tax asset 4b

¢ [Profit and loss t/ A Tated bal ”

d [Total (4a + 4b + 4c)

(5 [Total, application of funds (1e + 2¢ + 3e +4d)

6 [In a case where regular books of of busil or profession are not
\(firnish the following information as on 31" day of March, 2023, in respect of business or profession)

a  |[Amount of total sundry debtors
b |Amount of total sundry creditors
c |[Amount of total stock-in-trade

d |Amount of the cash balance

NO ACCOUNT CASE

Manufacturing Account for the financial year 2022-23 (fill items 1 to 3 in a case where regular books of
accounts are maintained, otherwise fill items 61 to 65 as applicable)

IDebits to manufacturing account

(Opening Inventory

A" i  |Opening stock of raw-material li

i |Opening stock of Work in progress fii




lii ‘Total (i + i) [Aiii

[Purchases (net of refunds and duty or tax, if any) B

[Direct wages c
D [Direct expenses (Di + Dii + Diii) D

fi (Carriage inward i

i [Power and fuel i

fiii ~|[Other direct expenses liii

[E |Factory Overheads

[ [Indirect wages
fii ~|[Factory rent and rates i
fiii  [Factory Insurance [iii
iv  [Factory fuel and power liv
[Factory general expenses v
vi  [Depreciation of factory hinery vi
i [Total (i +ii +iii + iv + v + vi)

F otal of Debits to Manufacturing Account ( Aiii + B + C + D + Evii)

(Closing Stock

fi aw material 2i

fii 'ork-in-progress Rii

Total (2i +2ii) 2
(Cost of Goods Produced — transferred to Trading Account (1F - 2) B

CREDITS TO TRADING ACCOUNT

Trading Account for the financial year 2022-23 (fill items 4 to 12 in a case where regular books of accounts are
maintained, otherwise fill items 61 to 65 as applicable)

evenue from operations

IA  [Sales/ Gross receipts of business (net of returns and refunds and duty or tax, if any)

i [Sale of goods

fi [Sale of services

i Other operating revenues (specify nature and|
)

[a

b

¢ [Total (iiia + iiib)

liv  [Total (i +ii + iiic)

B |Gross receipts from Profession

c [Duties, taxes and cess received or receivable in respect of goods and services sold o

[Union Excise duties
i [Service tax i
fiii  |VAT/ Sales tax Jiii
iv  |Central Goods and Service Tax (CGST) iv
[State Goods and Services Tax (SGST) \4
vi  [Integrated Goods and Services Tax (IGST) i
(vii  |Union Territory Goods and Services Tax (UTGST) vii
iii |Any other duty, tax and cess iii




ix rl‘utal (i + 10 + i+ v v+ vi + Vil + vili) [Cix

D otal Revenue from operations (Aiv + B +Cix) 4D
5 [Closing Stock of Finished Goods
6 [Total of credits to Trading Account (4D + 5)
[7 |Opening Stock of Finished Goods
8 [Purchases (net of refunds and duty or tax, if any)
9 [Direct Expenses (9i + 9ii + 9iii)
i (Carriage inward 9i
i IPower and fuel 9ii
(Other direct expenses
i INote: Row can be added as per the nature of Direct?iil
[Expenses
10 |Duties and taxes, paid or payable, in respect of goods and services purchased
% i [Custom duty 10i
§ i |Counter veiling duty 10ii
% fiii [Special additional duty 10iii
E iv  |Union excise duty 10iv
; Service tax 10v
E i [VAT/ Sales tax 10vi
% vii [Central Goods and Service Tax (CGST) 10vii
iii [State Goods and Services Tax (SGST) 10viii
lix [Integrated Goods and Services Tax (IGST) 10ix
X  [Union Territory Goods and Services Tax (UTGST) 10x
xi  |Any other tax, paid or payable 10xi
ixii [Total (10i + 10ii + 10iii + 10iv + 10v + 10vi + 10vii + 10viii + 10ix + 10x + 10xi)

11 [Cost of goods produced — Transferred from Manufacturing Account 11
2 (Gross Profit from Business/Profession - transferred to Profit and Loss account (6-7-8-9-ll)xii-1 2
1)
12a Turnover from Intraday Trading 12a
12b [Income from Intraday Trading - transferred to Profit and Loss account 12b
SR EVLE Profit and Loss Account for the financial year 2022-23 (fill items 13 to 60 in a case where regular books of accounts are

L maintained, otherwise fill items 61 to 65 as applicable)
13 |Gross profit transferred from Trading Account (12+12b) 1K]
14 (Other income
i [Rent ii
fii [Commission i
i IDividend income [iii
liv [nterest income iv
v IProfit on sale of fixed assets \4

i IProfit on sale of investment being securities chargeable to Securities| i

Transaction Tax (STT)
vii IProfit on sale of other investment vii
viii  |Gain (loss) on of foreign exch fl ion u/s 43AA viii

[Profit on conversion of inventory into capital asset u/s 28(via)

Fair Market Value of inventory as on the date of conversion)

|[CREDITS TO PROFIT AND LOSS ACCOUNT




X |Agricultural income X
Xi |Any other income (specify nature and amount)
a xia
b xib
c [Total (xia + xib) xic
ixii [Total of other income (i + ii + iii + iv + v + vi + vii + viii + ix + x + xic) 14xii
15  [Total of credits to profit and loss account (13+14xii) 15
16  [Freight outward 16
17  |Consumption of stores and spare parts 7
18  |Power and fuel 18
19 [Rents 9
20  |Repairs to building 20
21  |Repairs to machinery 21

22 [Compensation to employees

i |Salaries and wages 22i
i |B0nus R2ii
i IReimbursement of medical expenses 22iii
iV ILeave encashment 22iv
ILeave travel benefits 22v
vi (Contribution to approved superannuation fund R2vi
vii (Contribution to recognised provident fund 22vii
vii (Contribution to recognised gratuity fund 22viii
lix (Contribution to any other fund 22ix
E e |Any other benefit to employees in respect of which an expenditurenx
2 lhas been incurred
E ixi [Total compensation to employees (total of 22i to 22x) 22xi
E Ixii [Whether any compensation, included in 22xi, paid to non-residents |xiia [Yes/No
g If Yes, amount paid to non-residents ixiib
e 23  [Insurance
i IMedical Insurance 23i
i ILife Insurance 23ii
i IKeyman’s Insurance 23iii
liv (Other Insurance including factory, office, car, goods, etc. 23iv
v [Total expenditure on insurance (23i + 23ii + 23iii + 23iv) 23v
24 [Workmen and staff welfare expenses 24
25 |Entertainment 25
26  [Hospitality 26
27  [Conference 27
28  [Sales promotion including publicity (other than advertisement) 28
29 |Advertisement 29

B0  |Commission

[Paid outside India, or paid in India to a non-resident other than a
company or a foreign company

i [To others fii

i [Total (i + ii) Boiii




B1  [Royalty
i [Paid outside India, or paid in India to a non-resident other than a
icompany or a foreign company
lii [To others i
[iii [Total (i + ii)
B2  [Professional / Consultancy fees / Fee for technical services
[Paid outside India, or paid in India to a non-resident other than a
icompany or a foreign company
it To others i
[iii [Total (i + ii)
B3  |Hotel, boarding and Lodging B3
B4  [Traveling expenses other than on foreign traveling 34
B5 [Foreign travelling expenses 35
B6  [Conveyance expenses 36
B7  [Telephone expenses 37
B8  |Guest House expenses 38
39  |Club expenses 39
40  [Festival celebration expenses 40
41 [Scholarship 41
42 |Gift 42
43 Donation
44  [Rates and taxes, paid or payable to Government or any local body (excluding taxes on income)
li [Union excise duty 44i
fii Service tax dd4ii
[iii [VAT/ Sales tax 44iii
fiv (Cess ddiv
(Central Goods and Service Tax (CGST) ddv
i [State Goods and Services Tax (SGST) d4vi
i [Integrated Goods and Services Tax (IGST) d4vii
iii  [Union Territory Goods and Services Tax (UTGST) d4viii
fix |[Any other rate, tax, duty or cess incl STT and CTT 44ix
X [Total rates and taxes paid or payable (44i + 44ii +44iii +44iv + 44v + 44vi + 44vii + 44viii +44ix)
45  |Audit fee
46  |Other expenses (specify nature and amount)
i li
fii i
liii [Total (i + ii)
47 [Bad debts (specify PAN/Aadhaar No. of the person, if available, for whom Bad Debt for amount of Rs. 1 lakh or more i
iclaimed and amount)
i1 47 i1
li2 47 i2
i3 4713

a7i

ows can be added as required Tota
(47i1+47i2+47i3)




(Others (more than Rs. 1 lakh) where PAN/Aadhaar|
i INo. is not available (provide name and complete{47ii
laddress)
i (Others (amounts less than Rs. 1 lakh) M7iii
liv [Total Bad Debt (47i + 47ii + 47iii) 47iv
48  |Provision for bad and doubtful debts 48
49  |Other provisions 49
50 IProfit before interest, depreciation and taxes [15 — (16 to 21 + 22xi + 23v + 24 to 29 + 30iii + 31iii + 32iii + 33 toso
43 + 44x + 45 + 46iii + 47 iv + 48 + 49)]
51 [Interest
i [Paid outside India, or paid in India to a non-resident other than a4
icompany or a foreign company
fii [To others fii
i [Total (i +ii) IS 1iii
52 [Depreciation and amortization 52
53 [Net profit before taxes (50 — 51iii — 52) 53
% 54  [Provision for current tax 54
&
~ |35 [Provision for Deferred Tax 55
S
~ |56 |Profit after tax (53 - 54 - 55) 56
]
2 é 57  [Balance brought forward from previous year 57
SE
H é 58  |[Amount available for appropriation (56 + 57) 58
E E 59  [Transferred to reserves and surplus 59
]
é 5 60 [Balance carried to balance sheet in proprietor’s account (58 —59) 60
A
61 ICOMPUTATION OF PRESUMPTIVE BUSINESS INCOME UNDER SECTION 44AD
SR. [Name of Business Business code [Description
INO
(i) |Gross Turnover or Gross Receipts (ia + ib) 61i
A [Through a/c payee cheque or a/c payee bank draft or bank electronicfia
iclearing system received or other prescribed electronic modes before|
specified date
B |Any other mode lib
((ii) [Presumptive Income under section 44AD (iia + iib) 61ii
A 6% of 6lia, or the amount claimed to have been earned, whichever isjiia
lhigher
B [8% of 61ib, or the amount claimed to have been earned, whichever isfiib
lhigher
OTE—If income is less than the above percentage of Gross Receipts/Turnover, it is datory to intain books of an
ave a tax audit under section 444AB
62 ICOMPUTATION OF PRESUMPTIVE INCOME FROM PROFESSIONS UNDER SECTION 44ADA
w)
2 ISR. [Name of Business [Business code Description
<
o INO
=
=
=}
Q
&
=
= (i) |Gross Receipts |62i
=}
E (i) [Presumptive Income under section 44ADA (50% of 62i, or the amount claimed to have been earned(62ii
2 whichever is higher)
=
&
A~

INOTE—If income is less than 50% of Gross Receipts, it is datory to maintain books of accounts and have a tax audit under section 444B




63 |COMPUTATION OF PRESUMPTIVE INCOME FROM GOODS CARRIAGES UNDER SECTION 44AE
ISR. [Name of Business Business code Description
INO
IRegistration |Whether Tonnage INumber of months for|Presumptive income u/s 44AE for the
INo. of goodsowned/leased/ [capacity ofiwhich goods carriagelgoods carriage
carriage hired igoods carriagewas
((in MT) lowned/leased/hired b, (Cﬂmpl.lted @ Rs.1000 per ton per
lassessee imonth in case tonnage exceeds 12MT,|
or else @ Rs.7500 per month) or the|
lamount claimed to have been actually|
learned, whichever is higher
(O3 e)) 2 3 ©] 5
(@)
(b)
|Add row options as necessary (At any time during the year the number of vehicles should not exceed 10 vehicles)
Total

(i) [Total presumptive income from goods carriage u/s 44AE [total of column (5) of table 63(i)] 3(ii) |

'OTE— If the profits are lower than prescribed under S.44AE or the number of goods carriage owned / leased / hired at any time|
luring the year exceeds 10, then , it is datory to maintain books of and have a tax audit under section 44AB

64 IF REGULAR BOOKS OF ACCOUNT OF BUSINESS OR PROFESSION ARE NOT MAINTAINED,|
ffurnish the following information for previous year 2022-23 in respect of business or profession -

i) [For assessee carrying on Business

a  |Gross receipts (al + a2) lia

1 Through a/c payee cheque or a/c payee bank draft or bank electronica
clearing system received or other prescribed electronic modes before
specified date

2 |Any other mode a2
b |Gross profit iib
¢ [Expenses lic
d  [Net profit 64i

ii

IFor assessee carrying on Profession

a  |Gross receipts (al + a2) fiia

NO ACCOUNT CASE

1 [Through a/c payee cheque or a/c payee bank draft or bank electronicfal
iclearing system received or other prescribed electronic modes before|
specified date

2 |Any other mode a2
b |Gross profit Iiib

[Expenses |iic
d  |Net profit 64ii
iii) [Total profit (64i + 64ii) 64iii

65 i  [Turnover from speculative activity 65i

ii  |Gross Profit 65ii
iii |[Expenditure, if any 65iii
iv  [Net income from speculative activity (65ii-65iii) 65iv

Other Information (mandatory if liable for audit under section 44AB; for others, fill if applicable)

E gl Method of accounting employed in the previous year (Tick) O mercantile O cash
==
S 72 [Is there any change in method of accounting (Tick) & O Yes O No




Ba

lIncrease in the profit or decrease in loss because of deviation, if any, as per Income
(Computation Disclosure Standards notified under section 145(2) [column 11a(iii) of Schedule
ICDS]

B

=

Bb

IDecrease in the profit or increase in loss because of deviation, if any, as per Income

p Discl e Standards notified under section 145(2) [column 11b(iii) of Schedule
ICDS|

3b

IMethod of valuation of closing stock employed in the previous year

la JRaw Material (if at cost or market rates whichever is less write 1, if at cost write 2, if at market rate write 3) ()

b  [Finished goods (if at cost or market rates whichever is less write 1, if at cost write 2, if at market rate write 3) (m]

¢ [Is there any change in stock valuation method (Tick) M O Yes O No

id [Increase in the profit or decrease in loss because of deviation, if any, from the method of]
ivaluation specified under section 145A

valuation specified under section 145A

5 |Amounts not credited to the profit and loss account, being -
a |the items falling within the scope of section 28 Sa
b [the proforma credits, drawbacks, refund of duty of customs|
lor excise or service tax, or refund of sales tax or value
ladded tax, or refund of GST, where such credits,Sb
idrawbacks or refunds are admitted as due by the|
lauthorities concerned
ic 1 claims pted during the previous year 5c
id  jany other item of income 5d
le [capital receipt, if any Se
f  [Total of amounts not credited to profit and loss account (5a+5b+5c+5d+5e)
l6 IAmounts debited to the profit and loss account, to the extent disallowable under section 36 due|

to non-fulfilment of conditions specified in relevant clauses

IPremium paid for insurance against risk of damage or|

destruction of stocks or store /36(1)(i)] 6a

[a

[Premium paid for insurance on the health of employees|

36(1)b)7 oo

|Any sum paid to an employee as bonus or commission for|
lc  services rendered, where such sum was otherwise payable| 6c
to him as profits or dividend /36(1)(ii)]

|JAny amount of interest paid in respect of borrowed

d capital /36(1)(iii)] 6d
le  |Amount of discount on a zero-coupon bond /36(1)(iiia)] 6e
Ik Amount of contributi to a recognised provident fund| of
/36(1)(v)]
JAmount of contributions to an approved superannuation| 6
B lfund /36(1)(iv)] &
Ih /Amount of contribution to a pension scheme referred to in| 6h
isection 80CCD /36(1)(iva)]
i /Amount of contributions to an approved gratuity fund| 6
36(1)v)]
/Amount of contributions to any other fund 6j

|JAny sum received from employees as contribution to any|
provident fund or superannuation fund or any fund set up
Ik [under ESI Act or any other fund for the welfare of] 6k
lemployees to the extent not credited to the employees|
laccount on or before the due date /36(1)(va)]

1 |[Amount of bad and doubtful debts /36(1)(vii)] 61

im  [Provision for bad and doubtful debts /36(1)(viia)] 6m

le  [Decrease in the profit or increase in loss because of deviation, if any, from the method of| e

il



n  |[Amount transferred to any special reserve /36(1)(viii)] 6n
o [Expenditure for the purposes of promoting family| 60
iplanning amongst employees /36(1)(ix)]
Amount of securities transaction paid in respect of]
[p  [transaction in securities if such income is not included in| 6p
business income /36(1)(xv)]
[Marked to market loss or other expected loss as computed|
lq [in accordance with the ICDS notified u/s 145(2) 6q
[36(1)(xviii)]
Ir  |Any other disallowance 6r
s [Total amount disallowable under section 36 (total of 6a to 6r)
|[Amounts debited to the profit and loss account, to the extent disallowable under section 37
la  [Expenditure of capital nature /37(1)] 7a
b |[Expenditure of personal nature /37(1)] 7b
e [Expenditure laid out or expended wholly and exclusively| 7e
INOT for the purpose of business or profession /37(1)]
[Expenditure on adverti in any souvenir, brochure.
d  [tract, pamphlet or the like, published by a political party 7d
37(2B)]
IExpenditure by way of penalty or fine for violation of any law|
e . A Te
for the time being in force
f  |Any other penalty or fine 7t
I[Expenditure incurred for any purpose which is an offence or| 7
B which is prohibited by law g
lh  |[Amount of any liability of a contingent nature 7h
i |Any other amount not allowable under section 37 Ti
Total amount disallowable under section 37 (total of 7a to 7i)
A |Amounts debited to the profit and loss account, to the extent disallowable under section 40
la |Amount disallowable under section 40 (a)(i), on account of| Aa
Inon- li with the provisions of Chapter XVII-B
b Amount disallowable under section 40(a)(ia) on account of] Ab
li with the provisions of Chapter XVII-B
Amount disallowable under section 40(a)(ib), on account|
e jof i with the provisi of Chapter VIII of| Ac
[the Finance Act, 2016
a Amount disallowable under section 40(a)(iii) on account of] Ad
with the provisions of Chapter XVII-B
le Amount of tax or rate levied or assessed on the basis of| Ae
profits /40(a)(ii)]
if  |Amount paid as wealth tax [40(a)(iia)] Af
IAmount paid by way of royalty, license fee, service fee etc. A
B las per section 40(a)(iib) g
Amount of interest, salary, bonus, commission or|
lh  remuneration paid to any partner or member| Ah
linadmissible under section /40(b)/40(ba)]
i  |Any other disallowance Ai
[Total amount disallowable under section 40(total of Aa to Ai)
B |Any amount disallowed under section 40 in any preceding previous year but allowable|
\during the previous year
[Amounts debited to the profit and loss account, to the extent disallowable under section 40A
la |Amounts paid to persons specified in section 40A(2)(b) Isn |




ccount payee bank draft or use of electronic clearing system|
hrough a bank account or through such electronic mode as|
imay be prescribed, disallowable under section 40A(3)

':Amount paid otherwise than by account payee cheque or
[a

IProvision for payment of gratuity /404(7)]

9¢

|[Any sum paid by the assessee as an employer for setting up or
las contribution to any fund, trust, company, AOP, or BOI or|
society or any other institution /404(9)]

od

e

|Any other disallowance

9e

if

Total amount disallowable under section 40A (total of 9a to 9¢)

1o

|Any

the previous year

amount disallowed under section 43B in any preceding previous year but allowable duri

[Any sum in the nature of tax, duty, cess or fee under any law

10a

|Any sum payable by way of contribution to any provident fund|
or superannuation fund or gratuity fund or any other fund for|
[the welfare of employees

10b

|[Any sum payable to an employee as bonus or commission for|
services rendered

10¢

|[Any sum payable as interest on any loan or borrowing from|
lany public financial institution or a State financial corporation|
lor a State Industrial investment corporation

10d

(da

|[Any sum payable as interest on any loan or borrowing from af

hank P

deposit taking ing f pany or sy

fimportant deposit taking
in accordance with the terms and conditions of the agreement|
igoverning such loan or borrowing

10d
a

|[Any sum payable as interest on any loan or borrowing from|
lany scheduled bank or a co-operative bank other than a
[primary agricultural credit or a primary co-operative|
lagricultural and rural development bank

=
=3

e

|[Any sum payable towards leave encashment

4

|Any sum payable to the Indian Railways for the use of railway|
assets

10g

h

[Total amount allowable under section 43B (total of 10a to 10g)

1

|Any

amount debited to profit and loss account of the previous y

section 43B

|[Any sum in the nature of tax, duty, cess or fee under any law

11a

|Any sum payable by way of contribution to any provident fund|
or superannuation fund or gratuity fund or any other fund for|
(the welfare of employees

11b

|[Any sum payable to an employee as bonus or commission for|
services rendered

11c

|Any sum payable as interest on any loan or borrowing from|
lany public financial institution or a State financial corporation
lor a State Industrial investment corporation

11d

da

|Any sum payable as interest on any loan or borrowing from a|

deposit taking pany or sy ically
limportant deposit taking banking fi ial

11d

igoverning such loan or borrowing

in accordance with the terms and conditions of the agreementa

|Any sum payable as interest on any loan or borrowing from|
lany scheduled bank or a co-operative bank other than a
[primary agricultural credit society or a primary co-operative|
lagricultural and rural development bank

=
=

e

|Any sum payable towards leave encashment

if

ear but disallowable under|




e |Any sum payable to the Indian Railways for the use of railwayllg
assets
lh  [Total amount disallowable under Section 43B (total of 11a to 11g) 11h
12 |Amount of credit outstanding in the accounts in respect of
@ |[Union Excise Duty 12a
b [Service tax 12b
e [VAT/sales tax 12¢
id [Central Goods and Service Tax (CGST) 12d
e IState Goods and Services Tax (SGST) 12e¢
it Integrated Goods and Services Tax (IGST) 121
ig  [Union Territory Goods and Services Tax (UTGST) 12g
lh  |Any other tax 12h
li Total amount outstanding (total of 12a to 12h) 12i
13 [Amounts deemed to be profits and gains under section 33AB or 33ABA 13
14 |Any amount of profit chargeable to tax under section 41 14
15 [Amount of income or expenditure of prior period credited or debited to the profit and loss15
laccount (net)
16 |Amount of expenditure disallowed u/s 14A 16
IWhether assessee is exercising option under sub-section (2A) of section 92CE Tick) I O Yes O
17 [No 17
[If yes, please fill schedule TPSA]
Part / Quantitative details (mandatory if liable for audit under section 444B)
(@) [In the case of a trading concern
1 |Opening stock 1
2  [Purchase during the previous year 2
3 [Sales during the previous year 3
4 [(Closing stock 4
5 [Shortage/ excess, if any 5
(b) [In the case of a manufacturing concern
6 [Raw materials
]a  [Opening stock 6a
b [Purchases during the previous year 6b
¢ [Consumption during the previous year 6c
d  [Sales during the previous year 6d
e |Closing stock 6e
f  |Yield finished products of
e |Percentage of yield 6g
lh  [Shortage/ excess, if any 6h
" 7 |Finished products/ By-products
E ]a  fopening stock Ta
E b purchase during the previous year b
E ¢ |quantity manufactured during the previous year Te
E d  sales during the previous year 7d
% e |closing stock Te
8 I sshortage/ excess, if any 7t




SCHEDULES TO THE RETURN FORM (FILL AS APPLICABLE)

edule

Details of Income from Salary

Name of Employer Nature of employer (Tick) ¥ TAN of Employer (mandatory if tax is
Drop down to be provided deducted)
Address of employer Town/City State Pin code/Zip code
1 |Gross Salary (1a + 1b + 1c+1d+1e+1f) 1! |
a Salary as per section 17(1) (drop down to be provided) la
b IValue of perquisites as per section 17(2) (drop down to b th
provided)
e IProfit in lieu of salary as per section 17(3) (drop down to b Lc
provided)
la Income from retirement benefit account maintained in 44
notified country u/s 89A
. e [Income from retirement benefit account maintained in Be
= country ‘other than notified country’ u/s 89A
&
E e Income taxable during the previous year on which relief u/ "
S I89A was claimed in any earlier previous year
(Add multiple rows for Gross Salary in case of more than one employer)
2 |Total Gross Salary (from all employers) 2
2a |Income claimed for relief from taxation u/s 89A 2a
ILess allowances to the extent exempt u/s 10
B |drop-down to be provided in e-filing utility) (please refer instructions) B
(Note-Ensure that it is included in Total Gross salary in (2) above)
4 INet Salary (2 - 2a-3) 4
5  [Deduction u/s 16 (5a + 5b + 5¢) 5
a Standard deduction u/s 16(ia) 5a
b [Entertainment allowance u/s 16(ii) 5b
c IProfessional tax u/s 16(iii) iS¢
6 Income chargeable under the Head ‘Salaries’ (4 - 5) 6
Schedule HP Details of Income from House Property (Please refer instructions) (Drop down to be provided indicating ownership of property)
|Address of property 1 Town/ City State (Country [PIN Code/ Zip Code
1
lIs the property co-owned? [1 Yes [ No (if “YES” please enter following details)
>~
E [Your percentage of share in the property (%) |:|
=
&
2 Name of Co-owner(s) IPAN/Aadhaar No. of Co-owner (s) [Percentage Share in Property
A
= I
2
=} I
= | E—
Tick M the applicable option] Name(s) o[PAN/Aadhaar No. of Tenant(s) (Please se¢PAN/TAN/Aadhaar No. of Tenant(s) (if TD:!
. lcredit is claimed)
I Let out ;l‘“e‘l;ant(s) (if le[note)
O Self-occupied i
O Deemed let out m




la  [Gross rent received or receivable or lettable value 1a |
b [The amount of rent which cannot be realized tb
¢ [Tax paid to local authorities I
[Total (1b + 1c) 1d
e |Annual value (1a — 1d) (nil, if self -occupied etc. as per section 23(2) of the Act) le |
f  |Annual value of the property owned (own percentage share x le) 1 |
g B0%of If e |
h  [Interest payable on borrowed capital ‘lh |
i [Total (1g+ 1h) i
i [Arrears/Unrealised rent received during the year less 30% 1j
k  [Income from house property 1 (1f - 1i + 1j) 1k
|Address of property 2 Town/ City State (Country [PIN Code/ Zip Code
2
Is the property co-owned? [ Yes O No (if “YES” please enter following details)
[Your percentage of share in the property (%) |:|
[Name of Co-owner(s) IPAN/Aadhaar No. of Co-owner (s) IPercentage Share in Property
1
i
[Tick & the applicable option] [Name(s) ofPAN/Aadhaar No. of Tenant(s) (PleasqPAN/TAN/Aadhaar No. of Tenant(s) (if TDY
Tenant(s) (if lefsee note) redit is claimed)
O Let out lout)
O Self-occupied I
O Deemed let out ml
(Gross rent received or receivable/ lettable value
a Ra
\(higher of the two, if let out for whole of the year, lower of the two, if let out for part of the year)
[The amount of rent which cannot be realised 2b
(¢ [Tax paid to local authorities Re
d  [Total (2b + 2c) Rd
e |Annual value (2a — 2d) Re |
f  |Annual value of the property owned (own percentage share x 2e) 2f |
g P0% of2f Pg
h  [Interest payable on borrowed capital Ph |
i [Total (2g + 2h) i
i [Arrears/Unrealised rent received during the year less 30% 2j
k  [Income from house property 2 (2f — 2i +2j) 2k
B |Pass through income/Loss if any * B3
Income under the head “Income from house property” (1k + 2k + 3) ly
I
\(if negative take the figure to 2i of schedule CYLA)

Please include the income of the specified persons referred to in Schedule SPI and Pass-through income referred to in schedule PTI while computing the
income under this head

Furnishing of PAN/Aadhaar No. of tenant is mandatory, if tax is deducted under section 194-IB.

Furnishing of TAN of tenant is mandatory, if tax is deducted under section 194-1.

Computation of income from business or profession

2 «#A [From business or profession other than speculative business and specified business




" IProfit before tax as per profit and loss account (item 53, 61(ii), 62(ii), 63(ii), 64(iii) and 65(iv) of P|
land L)
INet profit or loss from sp busi included in 1
enter —ve sign in case of loss) [SLno.12b of Trading account +
|SLno 65iv of Schedule P and L]
Ra Ra
INet profit or Loss from Specified Business u/s 35AD included|
2b M- 2b
n 1 (enter —ve sign in case of loss)
la [Salaries Ba
b [House property Bb
¢ (Capital gains Be
d (Other sources Bd
Income/ receipts credfted to profit ldi Dividend income Bai
land loss account considered under
s other heads of income or ther than Dividend|
chargeable w/s 115BBF  or lgiifincome baii
chargeable uw/s 115BBG  or
chargeable u/s 115BBH
e [u/s 115BBF Be
f (/s 115BBG Bf
s u/s 115BBH (net 013g
Cost of Acquisition) (Item No. A of Schedule VDA)
IProfit or loss included in 1, which is referred to in section|
Ha W4AD/44ADA/44AE/44B/44BB/44BBA/44DA (drop down to befa
provided)
IProfit from activities covered under rule 7, 7A, 7B(1), 7B(1A)|
b |and 8 (Dropdown to be provided and capture as individual linegb
tem)
5 [Income credited to Profit and Loss account (included in 1) which is exempt
A hare of income from firm(s) Ba
b [Share of income from AOP/ BOI 5b
e |Any other exempt income (specif’
inature and amount)
i
fii i
i [Total (ci + cii) Sciii
d Il'atal exempt income (5a + 5b + Sciii)
6 1 (1-2a-2b-3a-3b-3c-3d-3e - 3f -3g— 4a-4b- 5d)
Expenses debited to profit and | a Salaries
loss account idered under | b House property
other heads of income/ related to | ¢ Capital gains
income chargeable u/s 115BBF | 4 Other sources
or u/s 115BBG or u/s 115BBH e u/s 115BBF
f u/s 115BBG
g u/s 115BBH (other than
cost of isition)
82 [Expenses debited to profit and loss account which relate t“s«
lexempt income
s [Expenses debited to profit and loss account which relate to|
lexempt income and disallowed u/s 14A (16 of Part A-OI)
9 [Total (7a+7b+7c+7d+7e+7f+7g+ 8a+ 8b) o




10 |Adjusted profit or loss (6+9)

1o

18

=

[Depreciation and amortization debited to profit and loss account

12 Depr

under I tax Act

[Depreciation allowable under section 32(1)(ii) and
B2(1)(iia) (item 6 of Schedule-DEP)

12i

[Depreciation allowable under section 32(1)(i)

(Malke your own computation refer Appendix-IA of|
[T Rules)

{12ii

fiii

Total (12i + 12ii)

13 [Profit or loss after adjustment for depreciation (10 +11

~12iii)

|[Amounts debited to the profit and loss account, to the
extent disallowable under section 36 (6 s of PartA-OI)

4

s

IAmounts debited to the profit and loss account, to the
eextent disallowable under section 37 (7J of PartA-OI)

on

IAmounts debited to the profit and loss account, to the
16 lextent disallowable under section 40 (8Aj of PartA-

on

|[Amounts debited to the profit and loss account, to the
17 lextent disallowable under section 40A (9F of PartA-

7

|Any amount debited to profit and loss account of the
18 previous year but disallowable under section 43B
11h of PartA-OI)

1t]

[Interest disallowable under section 23 of the Micro,
Small and Medium Enterprises Development
19 lAct,2006

9

20 Deemed income under section 41

20

21

[Deemed income under section 32AD/ 33AB/ 33ABA/
BSABA /35ABB/ 40A(3A)/ 72A/80HHD/ 80-1A

22 |[Deemed income under section 43CA

22

23 |Any other item of addition under sections 28 to 44DA

23

|Any other income not included in profit and loss
@account/any other expense not allowable (including
24 [income from salary, commission, bonus and interest
from firms in which individual/HUF/prop. concern is
@ partner)

[Increase in profit or decrease in loss on account of
5 [ICDS adjustments and deviation in method of
valuation of stock (Column 3a + 4d of Part A - OI)

s

26 [Total (14 +15+ 16 + 17 + 18 + 19 + 20 + 21+22 +23+24+25)

27 [Deduction allowable under section 32(1)(iii)

27

28

Amount of deduction under section 35 or 35CCC or
BSCCD in excess of the amount debited to profit and
loss account (item x(4) of Schedule ESR) (if amount
Weductible under section 35 or 35CCC or 35CCD is
lower than amount debited to P&L account, it will go to
item 24)

|[Any amount disallowed under section 40 in any
29 |preceding previous year but allowable during the
previous year (8B of PartA-OI)

29

[Any amount disallowed under section 43B in any
B0 |preceding previous year but allowable during the
previous year (10 h of PartA-OI)

3o




- IAny other amount allowable as deduction B1
Decrease in profit or increase in loss on account of|
B2 [ICDS adjustments and deviation in method of32
valuation of stock (Column 3b + 4e of Part A- OI)
B3 [Total (27+28+29+30+31+32) B3
34 [[ncome (13+26-33) B4
B5 [Profits and gains of busi or pr ion d d to be under -
Section 44AD (61(ii) of schedule P&L) B5i
i [Section 44ADA (62(ii) of schedule P&L) B5ii
i [Section 44AE (63(ii) of schedule P&L)  Bsiii
v Section 44B B5iv
Section 44BB BSv
i [Section 44BBA BSvi
vii Section 44DA BSvii (item 4 of Form 3CE)
iii [Total (35i to 35vii) B35viii
he INet profit or loss from business or profession other than speculative and specified business (34 + 36
BSviii)
INet Profit or loss from b or pr ion other than lative b and specified
37 il after applying rule 7A, 7B or 8, if applicable (If rule 74, 7B or 8 is not applicable, enter same |A37
igure as in 36) (If loss take the figure to 2i of item E) (37a+ 37b + 37¢ + 37d + 37e + 37f)
[Income chargeable under rule 7 B7a
b  [Deemed income chargeable under rule 7A B7b
¢ [Deemed income chargeable under rule 7B(1) B7c
d  [Deemed income chargeable under rule 7B(1A) B7d
e [Deemed income chargeable under rule 8 B7e
[Income other than rules 7A, 7B and 8 (Iltem No. 36) [7f
Balance of income deemed to be from agriculture, after applying rules 7, 7A, 7B(1), 7B(1A) and|
l3g [rule 8 for the purpose of aggregation of income as per Finance Act 38
[4b-(37a+37b+37c+37d+37¢)]
[Computation of income from speculative business
B9 [Net profit or loss from speculative business as per profit or loss account (Item No. 2a) 39
40 |Additions in accordance with sections 28 to 44DA 40
M1 [Deductions in accordance with sections 28 to 44DA 41
42 Income from speculative business (39+ 40 — 41) (if loss, take the figure to 6xvi of schedule CFL) B42
IComputation of income from specified business under section 35AD
43  [Net profit or loss from specified business as per profit or loss account 43
44 |Additions in accordance with sections 28 to 44DA 44
s IDeductions in accordance with sections 28 to 44DA (other than deduction under section, (i) 354D, (ii) 32 or s
135 on which deduction u/s 354D is claimed)
46 [Profit or loss from specified business (43 + 44 -45) 46
47 [Deductions in accordance with section 35AD(1) 47
48 [Income from Specified Business (46-47) (if loss, take the figure to 7xvi of schedule CFL) (C48
lo [Relevant clause of sub-section (5) of section 35AD which covers the specified business (to be selected from drapC49
down menu)
D
[Income chargeable under the head ‘Profits and gains from business or profession’ A37+B42+C48)




Intra head set off of business loss of current year t;
[Income of current year (Fill this column onl; loss setBusi income r ini
SL.[Type of Business income fif figure is zero or positive) joff jafter set off
(@] 2 B=1-2
i Loss to be set off (Fill this row only|
if figure is negative)
i |D from speculative busi (B42)
i [Income from specified business (C48)
liv  [Total loss set off (ii + iii)
[Loss remaining after set off (i —iv)

Ir:asc include the income of the specified persons referred to in Schedule SPI while computing the income under this head

DEPRECIATION ON PLANT AND MACHINERY

) Depreciation on Plant and Machinery (Other than assets on which full capital e is as
edule D! .
under any other section)
1 [Block of assets IPlant and machinery
2 |Rate (%) 15 30 40 45
i) ii) (iii) iv)
3 [Written down value on the first day o
previous year
4 |Additions for a period of 180 days o
imore in the previous year
5 |Consideration or other realisatiox
[during the previous year out of 3 or 4
6 |Amount on which depreciation at full
rate to be allowed (3 + 4 -5) (enter 0, if
esult is negative)
7 |Additions for a period of less than 180
days in the previous year
8  |Consideration or other realisations
[during the year out of 7
9  |Amount on which depreciation at half
rate to be allowed (7-8) (enter 0, if
result is negative)
10 [Depreciation on 6 at full rate
11 [Depreciation on 9 at half rate
12 |Additional depreciation, if any, on 4
13 |Additional depreciation, if any, on 7
14 |Additional depreciation relating to
immediately preceding year on asset
put to use for less than 180 days
15 [Total depreciation (10+11+12+13+14)
16 [Depreciation disallowed under sectior
138(2) (out of column 15)
17 [Net aggregate depreciation (15-16)
18 |Proportionate aggregate depreciation
allowable in the event of succession
lamalgamation, demerger etc. (out o
fcolumn 17)
19 |[Expenditure incurred in connectiorn
ith transfer of asset/ assets




20 (Capital gains/ loss under section 50

(5 + 8 -3 -4-7-19) (enter negative only il
block ceases to exist)

21 Written down value on the last day of|
previous year (6+ 9 -15) (enter 0 if resull
lis negative)

edule DO Depreciation on other assets (Other than assets on which full capital expenditure is allowable as deduction)
1 [Block of assets ILand Building (not including land) IFurniture  andIntangible Ships
fittings lassets
2 |Rate (%) INil 5 10 40 10 25 20

@ (i) (iii) i) V) vi) (vii)

3 [Written down value on the first day of
Iprevious year

4 |Additions for a period of 180 days or
more in the previous year

5 |Consideration or other realization
[during the previous year out of 3 or 4

6 |Amount on which depreciation at full
rate to be allowed (3 + 4 -5) (enter 0, if
Iresult is negative)

7  |Additions for a period of less than 180
days in the previous year

8  |Consideration or other realizations
/during the year out of 7

9 |Amount on which depreciation at half
rate to be allowed (7-8) (enter 0, if
result is negative)

10 Depreciation on 6 at full rate

11 [Depreciation on 9 at half rate

12 |Total depreciation (10+11)

13 Depreciation disallowed under section
38(2) (out of column 12)

14 [Net aggregate depreciation (12-13)

15 [Proportionate aggregate depreciation
lallowable in the event of succession,
lamalgamation, demerger etc. (out of
icolumn 14)

16 |Expenditure incurred in connection
with transfer of asset/ assets

(Capital gains/ loss under section 50

(5 + 8 -3-4 -7 -16) (enter negative only if
block ceases to exist)

18 |Written down value on the last day of
previous year (6+ 9 -12) (enter 0 if
result is negative)

DEPRECIATION ON OTHER ASSETS
3

Summary of depreciation on assets (Other than assets on which full capital expenditure is allowable as deduction under
any other section)

4

le DEP

1 [Plant and machinery

i@  [Block entitled for depreciation @ 15 per cent la
(Schedule DPM -17i or 18i as applicable)

SUMMARY

OF




b [Block entitled for depreciation @ 30 per cent
(Schedule DPM - 17ii or 18ii as applicable)

( Schedule DPM - 17iv or 18iv as applicable)

¢ [Block entitled for depreciation @ 40 per cent e
(Schedule DPM - 17iii or 18iii as applicable)
|d  [Block entitled for depreciation @ 45 per cent d

e [Total depreciation on plant and machinery (1a + 1b + lc+1d)

2 Building (not including land)
la  [Block entitled for depreciation @ 5 per cent Ra
(Schedule DOA- 14ii or 15ii as applicable)
B [Block entitled for depreciation @ 10 per cent 2b
(Schedule DOA- 14iii or 15iii as applicable)
e [Block entitled for depreciation @ 40 per cent 2c
(Schedule DOA- 14iv or 15iv as applicable)
d  |Total depreciation on building (total of 2a + 2b + 2¢)
3 |Furniture and fittings (Schedule DOA- 14v or 15v as applicable) ]
4 |Intangible assets (Schedule DOA- 14vi or 15vi as applicable) 4
5 |Ships (Schedule DOA- 14vii or 15vii as applicable) 5
6 [Total depreciation (1e+2d+3+4+5) 16
Schedule DCG Deemed Capital Gains on sale of depreciable assets
1 |Plant and machinery
la  [Block entitled for depreciation @ 15 per cent la
(Schedule DPM - 20i)
b [Block entitled for depreciation @ 30 per cent b
(Schedule DPM — 20ii)
¢ [Block entitled for depreciation @ 40 per cent e
(Schedule DPM - 20iii)
|d  [Block entitled for depreciation @ 45 per cent d
(Schedule DPM - 20iv)
le  |Total (1a +1b + 1ct+1d)
2 Building (not including land)
la  [Block entitled for depreciation @ 5 per cent 2a
(Schedule DOA- 17ii)
b [Block entitled for depreciation @ 10 per cent 2b
(Schedule DOA- 17iii)
¢ [Block entitled for depreciation @ 40 per cent 2¢
% (Schedule DOA- 17iv)
; @ [Total (2a + 2b + 2¢)
E 3 |Furniture and fittings (Schedule DOA- 17v) B
E 4 [Intangible assets (Schedule DOA- 17vi) 4
E 5 Ships (Schedule DOA- 17vii) 5
E 3 l’l‘otal (1e+2d+3+4+5) 6

[Expenditure on Scientific Research etc. (Deduction under section 35 or 35CCC or 35CCD)

xpenditure of the naturﬂAmount, if any, debited to profi ‘+‘

t of

in excess of thel




referred to in section tand loss account lamount debited to profit and loss account

() 2) 3 @=3)-2

B5(G)

i B5(1)(i)

i 35(1)(iia)

v B5(1)(ii)

B5(1)(iv)

i 35Q2AA)

vii 35(2AB)

viii 35CCC
ix B5CCD
X Total
INOTE [In case any deduction is claimed under sections 35(1)(ii) or 35(1)(iia) or 35(1)(iii) or 35(2AA), please provide the details as pe

Schedule RA.
Schedule Capital Gains

|A  |Short-term Capital Gains (STCG) (Sub-items 4 and 5 are not applicable for residents)

1 [From sale of land or building or both (fill up details separately for each property)

Date of purchase/ | DD/MM/YYYY Date of sale/transfer DD/MM/YYYY
acquisition
la i [Full value of consideration received/receivable jai
i [Value of property as per stamp valuation authority jaii

IFull value of consideration adopted as per section 50C for the purpose|
i jof Capital Gains () [in case (aii) does not exceed 1.10 times (ai), takefaiii
ithis figure as (ai), or else take (aii)]

b IDeductions under section 48
i (Cost of acquisition without indexation bi
i |Cost of Improvement without indexation Ibii
i [Expenditure wholly and exclusively in connection with transfer Ibiii
liv  [Total (bi + bii + biii) Ibiv
c IBalance (aiii — biv) 1c

d IDeduction under section 54B/54D/ 54G/54GA (Specify details in item D below) |1d

2 e Short-term Capital Gains on Immovable property (1c - 1d) |Ale
6 If In case of transfer of immovable property, please furnish the following details (see note)

E Address

5 lof

© IS.No. [Name of buyer(s) PvAN/Aadhaar IPercentage share [Amount property, Pin code State
E N INo. of buyer(s) |Country

2 lcode, Zip|

< lcode

S

=

7

[Furnishing of PAN/Aadhaar No. is mandatory, if the tax is deduced under section 194-IA or is quoted by
buyer in the documents.

[In case of more than one buyer, please indicate the respective percentage share and amount.

2  [From slump sale

a i Fair market value as per rule 11UAE(2) Rai
] ii |Fair market value as per rule 11UAE(3) Raii
] liii Full value of consideration (higher of ai or aii) Raii
b P\Ict worth of the undertaking or division Rb  |(6(e) of Form 3CEA)




lc Fhort—term capital gains from slump sale (2aiii-2b) A2¢

IFrom sale of equity share or unit of equity oriented Mutual Fund (MF) or unit of a business trust on|
iwhich STT is paid under section 111A or 115AD(1)(ii) proviso (for FII)

a IFull value of consideration a

b IDeductions under section 48

i |Cost of acquisition without indexati Ibi
i |Cost of Improvement without indexation [bii
iii |[Expenditure wholly and exclusively in connection with transfer Ibiii
iv [Total (bi + bii +biii) Ibiv
c IBalance (3a — 3biv) Be

ILoss to be disallowed u/s 94(7) or 94(8)- for example if asset
lbought/acquired within 3 months prior to record date and
dividend/income/bonus units are received, then loss arising out of sale of]|
such asset to be ignored (Enter positive value only)

e [Short-term capital gain on equity share or equity oriented MF (STT paid) (3¢ +3d)

[For NON-RESIDENT, not being an FII- from sale of shares or debentures of an Indian company (to be|
d with foreign exct djust t under first proviso to section 48)

a ISTCG on transactions on which securities transaction tax (STT) is paid

b ISTCG on transactions on which securities transaction tax (STT) is not paid

[For NON-RESIDENTS- from sale of securities (other than those at A3 above) by an FII as per sectio
115AD

la i [In case securities sold include shares of a company other than quoted|
shares, enter the following details

a  |Full value of consideration received/receivable in respect of |ia
unquoted shares

b [Fair market value of unquoted shares determined in the [ib
[prescribed manner

¢ |[Full value of consideration in respect of unquoted shares Jic
adopted as per section S0CA for the purpose of Capital
(Gains (higher of a or b)

i [Full value of consideration in respect of securities other than (i
unquoted shares

iii [Total (ic + ii) aiii

b IDeductions under section 48

i [Cost of acquisition without ind i lbi

i [Cost of improvement without indexation bii

iii |[Expenditure wholly and exclusively in connection with transfer |biii

liv (Total (bi + bii + biii) Ibiv

c IBalance (5aiii — biv) iS¢

[Loss to be disallowed u/s 94(7) or 94(8)- for example if security
lbought/acquired within 3 months prior to record date and
dividend/income/bonus units are received, then loss arising out of
sale of such security to be ignored (Enter positive value only)

o
-9

e [Short-term capital gain on sale of securities (other than those at A3 above) by an FII (5¢ +5d)

IFrom sale of assets other than at A1 or A2 or A3 or A4 or A5 above

[In case assets sold include shares of a company other than quoted
shares, enter the following details

@ |Full value of consideration received/receivable in respect of
d shares

b |Fair market value of unquoted shares determined in the
prescribed manner




c  [Full value of consideration in respect of unquoted shares fic
adopted as per section S0CA for the purpose of Capital
(Gains (higher of a or b)
lii [Full value of consideration in respect of assets other than
unquoted shares
i ~[Total (ic + ii) aiii
b IDeductions under section 48
i [Costof without i [bi
i |Cost of Improvement without indexation [bii
liii [Expenditure wholly and exclusively in connection with transfer |biii
iv  [Total (bi + bii + biii) [biv
c [Balance (6aiii — biv) 6¢c
[In case of asset (security/unit) loss to be disallowed u/s 94(7) or 94(8)-
la for example if asset bought/acquired within 3 months prior to record
date and dividend/income/bonus units are received, then loss arising
out of sale of such asset to be ignored (Enter positive value only)
IDeemed short-term capital gains on depreciable assets (6 of schedule-
e 6e
IDCG)
i IDeduction under section 54D/54G/54GA 6f
g ISTCG on assets other than at Al or A2 or A3 or A4 or A5 above (6¢ + 6d + 6e -6f)

7 |Amount deemed to be Short-term capital gains

0 Yes O No O Not applicable. If yes, then provide the details below

@ |Whether any amount of unutilised capital gain on asset transferred during the previous years shown|
lbelow was deposited in the Capital Gains Accounts Scheme within due date for that year?

SI. | Previous year in which | Section under which | New asset acquired/ constructed Amount not used
asset transferred deduction claimed in | Year in which | Amount utilised | for new asset or
that year asset acquired/ | out of Capital | remains
constructed Gains account unutilised in
Capital gains
account (X)
i 2018-19 54D/54G/54GA
ii 2019-20 54D/54B/54G/54GA
iii 2020-21 54B

b |Amount deemed to be short-term capital gains u/s 54B/54D/54G/54GA, other than at ‘a’

Total amount deemed to be Short-term capital gains (Xi + Xii + Xiii + b)

B |Pass Through Income/Loss in the nature of short-Term Capital Gain, (Fill up schedule PTI) (A8a + A8b + A8c)

la [Pass Through Income/Loss in the nature of Short-Term Capital Gain, chargeable 8a
15%
Ib [Pass Through Income/Loss in the nature of Short-Term Capital Gain, chargeable @ 8b
B0% A
[Pass Through Income/Loss in the nature of Short-Term Capital Gain, chargeable at|
c . |A8c
lapplicable rates
o Amount of STCG included in A1-A8 but not chargeable to tax or chargeable at special rates as pel
IDTAA
ltem No. Al Rate as perywhether TRC|
ISL. |Amount ofto A8 above inCO"NtrY gArticle of Treaty btained Section  ofRate as P"}?pp“mhle(ﬂ;“
INo. fincome ~ fwhich CodepTAA ; LT. Act  [LT. Act ower of (6) o
A ode enter NI, if ) (&7
included lnot chargeable)
H @ 3) 4) (5) 6) 7 ®) 9) (10)
[
Les

la  [Total amount of STCG not chargeable to tax as per DTAA

b (Total amount of STCG chargeable to tax at special rates as per DTAA

[A9b

10 [Total Short-term Capital Gain (Ale+ A2c+ A3et+ Ada+ Adb+ ASet+ A6g+A7+A8 — A9a)

|A10




B [Long-term capital gain (LTCG) (Sub-items, 6, 7, 8 and 9 are not applicable for residents)

Il |[From sale of land or building or both (fill up details separately for each property)

Date of purchase/ | DD/MM/YYYY Date of sale/transfer DD/MM/YYYY
acquisition
a i [Full value of ideration received/receivabl i
i [Value of property as per stamp valuation authority jaii

[Full value of consideration adopted as per section 50C for the|
i [purpose of Capital Gains [in case (aii) does not exceed 1.10 timesfaiii
ai), take this figure as (ai), or else take (aii)]

b [Deductions under section 48

(Cost of acquisition lbi
" iia  |Cost of acquisition with indexation [biia
5 fiib  [Total cost of improvement with indexation biib
E a) Cost of improvement
g b) Year of improvement
g ¢) Cost of Impr with i
E" |Add row
E i [Expenditure wholly and exclusively in connection with transfer  |biii
iv  [Total (biia + biib+ biii ) [biv
e [Balance (aiii — biv ) e

IDeduction under section 54/54B/54D/54EC/54F/54G/54GA/54GB| 1a
(Specify details in item D below)

3 ILong-term Capital Gains on Immovable property (1c - 1d)

if lIn case of transfer of immovable property, please furnish the following details (see note)

|Address of property,
[Percentage share [Amount  (Country code, Zip
[code

[PAN/Aadhaar No.
fof buyer(s)

IPin  code|

S.No. [Name of buyer(s) land state

IFurnishing of PAN/Aadhaar No. is mandatory, if the tax is deduced under section 194-IA or is quoted b
buyer in the documents.

n case of more than one buyer, please indicate the respective percentage share and amount.

2 rom slump sale

Fair market value as per Rule 11UAE(2) 2ai
I @ fii [Fair market value as per Rule 11UAE(3) 2aii
T [iii [Full value of consideration (higher of ai or aii) 2aii
b [Net worth of the undertaking or division b ((6(e) of Form 3CEA)
e [Balance (2aiii — 2b) 2c
d  [Deduction u/s S4EC /54F (Specify details in item D below) 2d
[Long-term capital gains from slump sale (2¢-2d)
e

B [From sale of bonds or debenture (other than capital indexed bonds issued by Government)
a [Full value of consideration a

b [Deductions under section 48

(Cost of acquisition without indexation lbi
i [Cost of impr without i i Ibii
i |[Expenditure wholly and exclusively in connection with transfer Ibiii
v [Total (bi + bii +biii) lbiv
© [Balance (3a — biv) Be
d IDeduction under section 54F (Specify details in item D below) Bd




e ’LTCG on bonds or debenture (3c — 3d) [B3e
l4 [From sale of, (i) listed securities (other than a unit) or zero-coupon bonds where proviso under section|
112(1) is applicable (ii) GDR of an Indian company referred in sec. 115ACA
@ [Full value of consideration )4a |
b [Deductions under section 48 ‘
(Cost of acquisition without indexation bi
i (Cost of improvement without indexation bii
i [Expenditure wholly and exclusively in connection with transfer biii
v [Total (bi + bii +biii) biv
1 (4a — biv) He
d  [Deduction under section 54F (Specify details in item D below) Hd
[Long-term Capital Gains on assets at B4 above (4¢c — 4d) [Bde
5 [From sale of equity share in a company or unit of equity-oriented fund or unit of a business trust on which STT is|
|paid under section 112A
fa  |LTCG u/s 112A (column 14 of Schedule 112A) Fa
b [Deduction under sections 54F (Specify details in item D below) Fb |
[Long-term Capital Gains on sale of capital assets at BS above (5a — 5b) B5c
6 [For NON-RESIDENTS- from sale of shares or deb e of Indian y (to be puted with|
foreign exch adjustment under first proviso to section 48)
B JLTCG computed without indexation benefit Pa
[Deduction under sections /54F (Specify details in item D below) Fb |
¢ ILTCG on share or debenture (6a-6b) l6¢
[For NON-RESIDENTS- from sale of, (i) unlisted securities as per section 112(1)(c), (ii) bonds or GDR
7 s referred in sec. 115AC, (iii) securities by FII as referred to in section 115AD (other than securities
referred to in section 112A for which column B8 is to be filled up)
A i [In case securities sold include shares of a company other than quoted
shares, enter the following details
a ull value of consideration received/receivable in respect ofjy
unquoted shares
b [Fair market value of unquoted shares determined in thej,
prescribed manner
[Full value of consideration in respect of unquoted shares|
ladopted as per section SOCA for the purpose of Capital Gains'
higher of a or b)
i [Full value of consideration in respect of securities other thanj;
unquoted shares
fiii ~ [Total (ic + ii) fiii
B Deductions under section 48
[Cost of acquisition without indexation i
i |Cost of improvement without indexation bii
i [Expenditure wholly and exclusively in connection with transfer |iii
iv_ [Total (bi + bii +biii) biv
[Balance (aiii — biv) e
d IDeduction under sections /54F (Specify details in item D below) 7d
e ILong-term Capital Gains on assets at 7 above in case of NON-RESIDENT (7¢ — 7d) B7e
8  |For NON-RESIDENTS - From sale of equity share in a company or unit of equity-oriented fund or unit of a|
business trust on which STT is paid under section 112A
A [LTCG u/s 112A [Column 14 of 115AD(1)(b)(iii) proviso] Ba
b [Deduction under sections 54F (Specify details in item D below) 8b
© [Long-term Capital Gains on sale of capital assets at B§ above (8a — 8b) B8c
9 [From sale of foreign exchange asset by NON-RESIDENT INDIAN (If opted under chapter XII-4)
a ILTCG on sale of specified asset (computed without indexation) Pa |
b [Less deduction under section 115F (Specify details in item D below) ’Qh |
c [Balance LTCG on sale of specified asset (9a- 9b) IB9¢ l
d ILTCG on sale of asset, other than specified asset od
ILess deduction under section 115F (Specify details in item D below) e
i Balance LTCG on sale of asset, other than specified asset (9d- 9¢) BOf ‘
10 [From sale of assets where B1 to B9 above are not applicable
a o n case assets sold include shares of a company other than quoted|
hares, enter the following details




a  [Full value of ation received/receivable in respect ofjia
unquoted shares
b [Fair market value of unquoted shares determined in theib
prescribed manner
¢ [Full value of consideration in respect of unquoted sharesic
ladopted as per section 50CA for the purpose of Capital Gains|
higher of a or b)
i [Full value of consideration in respect of assets other thanfaii
unquoted shares
i [Total (ic + ii) aiii
b IDeductions under section 48
i |Cost of acquisition with ind bi
i |Cost of impr with ind biv
fiii  [Expenditure wholly and exclusively in connection with transfer v
iv  [Total (bi + bii+biii) bvi
© [Balance (10aiii — biv) 10c
d IDeduction under section 54D//54F/54G/54GA (Specify details in item D)|
elow)
ke ILong-term Capital Gains on assets at B10 above (10c- 10d)
11 |[Amount deemed to be long-term capital gains
[Whether any amount of unutilised capital gain on asset transferred during the previous year shown|
ln  [pelow was deposited in the Capital Gains Accounts Scheme within due date for that year?
0 Yes O No O Not applicable. If yes, then provide the details below
SI. | Previous  year in | Section under which | New asset acquired/ constructed Amount not
which asset | deduction claimed in that | Year in which | Amount utilised | used for new
transferred year asset acquired/ | out of Capital | asset or remains
constructed Gains account unutilised in
Capital ~ gains
account (X)
i 2018-19 54/54D/54F/54G/54GA
i 2019-20 54/54B/54D/54F/54G/54GA
iii 2020-21 54B
b |Amount deemed to be long-term capital gains, other than at ‘a’
[Total amount deemed to be long-term capital gains (xi + xii + xiii + b) 11
12 [Pass Through Income/Loss in the nature of Long-Term Capital Gain, (Fill up schedule PTI) (B12al+B12a2 + 12
B12b)
h1 aslso ";hrough Income/Loss in the nature of Long-Term Capital Gain, cllargeablesua]
o
h2 ass Through Income/Loss in the nature of Long-Term Capital Gain, cllargeableBuaz
10% - under sections other than u/s. 112A
b aszso ;hrough Income/Loss in the nature of Long-Term Capital Gain, chargeableBub
o
hs [Amount of LTCG included in items B1 to B12 but not chargeable to tax or chargeable at special rates|
iin India as per DTAA
Rate as periwhether
SL [Amount oll;:;“ N‘l’; B 000ty namertice  of "o [TRC Section  ofRate as perA':pI“’mble
No. fincome P8 Sl (& Code DTAA enter NiL, yPPRINd T Ace LT Act ';)ea r’ (’;)‘;" Kl
ot
khargeastey (YY)
1) |2 3) 4) 5) 6) 7 8) 9) 10)
[t
i
@  [Total amount of LTCG not chargeable to tax as per DTAA IB13a
b  [Total amount of LTCG chargeable to tax at special rates as per DTAA [B13b
ha [Total long-term capital gain chargeable under Income-tax Act (Ble + B2¢ + B3e + B4e + B5f + B6c
B7¢ + B8f + B9c + B9f + B10e + B11 + B12 — B13a) IB14
IC1 |[Sum of Capital Gain Incomes (9ii + 9iii + 9iv + 9v + 9vi + 9vii + 9viii of table E below) IC1
IC2 |Income from transfer of virtual digital assets (Item No. B of Schedule VDA) (2
(C3 [Income chargeable under the head “CAPITAL GAINS” (C1 + C2) (C3




D [Information about deduction claimed against Capital Gains

1 [In case of deduction u/s 54/54B/54D/54EC /54F/54G/54GA/115F give following details

la  |Deduction claimed w/s 54

i [Date of transfer of original asset i \dd/mm/yyyy
i |Cost of new residential house jaii
liii [Date of purchase /construction of new residential house laiii \dd/mm/yyyy

liv  |[Amount deposited in Capital Gains Accounts Scheme before due date jaiv

v |Amount of deduction claimed av

b [Deduction claimed u/s 54B

i [Date of transfer of original asset bi \dd/mm/yyyy
li [Cost of new agricultural land [bii
liii [Date of purchase of new agricultural land Ibiii idd/mm/yyyy

liv  |JAmount deposited in Capital Gains Accounts Scheme before due date [biv

v |Amount of deduction claimed bv

¢ |[Deduction claimed uw/s 54D

i |[Date of acquisition of original asset ci idd/mm/yyyy

(Cost of purchase/ construction of new land or building for indusm‘a‘c..
undertaking

liii.  [Date of purchase of new land or building fciii \dd/mm/yyyy

liv  |[Amount deposited in Capital Gains Accounts Scheme before due date |civ

v |Amount of deduction claimed ev

d  [Deduction claimed u/s 54EC

i [Date of transfer of original asset i \dd/mm/yyyy

|[Amount invested in specified/notified bonds

\(not exceeding fifty lakh rupees)

(
liii ~[Date of investment diii \dd/mm/yyyy
liv  |Amount of deduction claimed div

e [Deduction claimed w/s 54F

i [Date of transfer of original asset fei \dd/mm/yyyy
i [Cost of new residential house leii
liii [Date of purchase/construction of new residential house feiii \dd/mm/yyyy

liv  |[Amount deposited in Capital Gains Accounts Scheme before due date [eiv

v oA t of ion claimed ev

ff  [Deduction claimed u/s 54G

i [Date of transfer of original asset from urban area ifi \dd/mm/yyyy

i [Cost and expenses incurred for purchase or construction of new asset [fii

... [Date of purchase/construction of new asset in an area other man| "
liii ifiii \dd/mm/yyyy
urban area

liv  |Amount deposited in Capital Gains Accounts Scheme before due date [fiv




v |Ammmt of deduction claimed va ‘

g [Deduction claimed u/s 54GA

i [Date of transfer of original asset from urban area gi jd/mm/yyyy

lii |Cost and expenses incurred for purchase or construction of new asset |gii

liii [Date of purchase/construction of new asset in SEZ Igiii dd/mm/yyyy

liv  |Amount deposited in Capital Gains Accounts Scheme before due date |giv

v |Amount of deduction claimed lgv

lh  [Deduction claimed w/s 115F (for Non-Resident Indians)

i [Date of transfer of original foreign exchange asset hi dd/mm/yyyy
i |Amount invested in new specified asset or savings certificate [hii
liii |Date of investment lhiii dd/mm/yyyy
liv  |[Amount of deduction claimed hiv

i [Total deduction claimed (1a +1b+ 1c + 1d + 1e + 1f + 1g + 1h) i

2 [In case of deduction u/s 54GB, furnish PAN of the company |

[Set-off of current year capital losses with current year capital gains (excluding amounts included in A 9a & B 13a which is chargeable under DTAA)

[Short-term capital loss [Long-term capital loss Current  year’s
. . capital gains|
Capital  Gain o remaining  after|
lcurrent year (Fill this| Iset of f
icolumn only if| .
BL trype of Capital Gain figure ig15% (0% [‘PPlicable PTAA o Rove  [PTAA
INo. iti rate rates rates
[positive) —
(9=1-2-3-4-5-6-7-
Wl
! 2 3 4 5 6 7 8 9

(Capital Loss to be set off . +(AIe*+AZc*
Fill this row only, if figur ) [FA4b*+A6gHA9b
( Y € 8 |\ 75448c%)

icomputed is negative)

n
HB8c*+
1B9c*
B12a*)

(B4e*+B5c*

B7e*

H

(Ble*+
|B2e*+B3e*
+B6C*+
B9+
1B10e*+
\BI11*+
IB12b%)

i 15% (A3e*+A4a*+A8a*)
i 30% (A5e*+ A8b*)
Short-term
apital gain
v . rate (Ale*+A2c*+A4b*+A
6g* +A7*+A8c*)
[DTAA rates |19b
(Bde*+B5c*+  B7e
. o,
v 10% B8+ BYcH+B12a%)
(Ble*+
. Lon.g-tern_l hovs \B2e*+B3e*+B6c*+
1 capital gain ° IBIf*+ BlOe*+ BII*+
\B12b*)
[viii [DTAA rates \B13b

ix [Total loss set off (ii + iii + iv + v + vi + vii + viii)

\B13b

i  [Loss remaining after set off (i- ix)

ichargeable to tax or chargeable at special rates as per DTAA, which is included therein, if any.

[The figures of STCG in this table (Ale* etc.) are the of STCG in respective column (A1-A 9) as reduced by the amount of STCG not|

Inot chargeable to tax or chargeable at special rates as per DTAA, which is included therein, if any.

[The figures of LTCG in this table (Ble* etc.) are the of LTCG in respective column (B1-B 13) as reduced by the amount of LTCG|




[Information about accrual/receipt of capital gain

Type of Capital gain / Date

[Upto 15/6
i)

i)

116/6 to 15/9 [16/9 to 15/12

i)

iv)

116/12 to 15/3

16/3 to 31/3
v)

" Ehort-term capital gains taxable at the rate of 15%

nter value from item 5vi of schedule BFLA, if any.

hort-term capital gains taxable at the rate of 30%

nter value from item 5vii of schedule BFLA, if any.

IShort-term capital gains taxable at applicable rates

[Enter value from item 5viii of schedule BFLA, if any.

[Short-term capital gains taxable at DTAA rates
Enter value from item Six of schedule BFLA, if any.

ILong- term capital gains taxable at the rate of 10%
[Enter value from item 5x of schedule BFLA, if any.

[Long- term capital gains taxable at the rate of 20%
[Enter value from item 5xi of schedule BFLA, if any.

[Long- term capital gains taxable at the rate DTAA rates|
[Enter value from item 5xii of schedule BFLA, if any.

apital gains on transfer of virtual digital asset taxable at the|
rrate of 30%

[Enter value from item 17B of schedule SI, if any

NOTE » Please include the income of the specified persons (spouse, minor child etc.) referred to in Schedule SPI while computing the income under this head

From sale of equity share in a company or unit of equity-oriented fund or unit of a business trust on which STT is paid under section 112A
1

Full
value of
considera
tion
-If shares
are
acquired
on  or
before
31.01.201 If  the Total
8 Cost of long- Fair
a: ui:i ten?l Fair Mark Expendit Balance
ﬁ.:,l. caplzal Market 31 ure e (6-
Share/ Sale- | (Total | Githou | Cost of | moe' | Value U wholly | Total | 13) -
Sl. ISE | Name |\ op price Sale t isi | S per of and deducti | Item 5
N Dnit N o |of the | o Value) ! acquist | aequire hare/ capita lusi educti ¢
ire | Co | Share/ . per » indexat | tion d SHATCUN | pgset | SXCUSIVE | ons @ o
o. ;Cll““”e de | Unit Units Share/ | (4%5) ion before | it 35 0n | per in a2 LTCG
Unit 31" 9 connectio Sched
(higher gi;n.z_ January, sectio | ith ule of
- It S)fsor Lower | 2018 ssy | transter ITR3
shares of 6 ac)-
are and 11 (4¥10)
Acquired
after 31%
January
2018 -
Please
enter
Full
Value of
Consider
ation
c
Col | (Col. 1 g1 | (CoL.3) | (CoL4) | (CoL5) | (CoL.6) | (CoL7) | (CoL.B) | (CoL9) | (oL 10) | €O | (cor1zy | SO (Col.
1) 1a) 2) 11) 13) 14)
1
2
3




S N N IS A N N A (N A NN E B

Add rows

ot | L [ ] [ L

Schedule For NON-RESIDENTS — From sale of equity share in a company or unit of equity-oriented fund or unit of a business trust on which STT is paid under
115AD(1)(b)(iii) section 112A
proviso
Full value
of
considerat
ion
-If shares
are
acquired
on L If  the Total
Srois0ts e o
o1 Cost of term ) Marke | g penditur
ac i capital | Fair t
, e wholly Balance
Sale- asset Market Value ™
Share/ | yqpy | Name | o, of | price T i Cost of | was Value per | of and Total | (613 -
Sl | Unit Cod | OF the | G U | per (Total WU | cquisit | sequire | shareiunit | capital | CXclusively | deducti | Ttem 8 a)
No. | Acquire Share/ ? p Sale indexati | acq a | cap! in ons of LTCG
A e Uni nits Share/ | Value) on ion dbefore | as on 31% | asset . .
nit 1 connection | (7+12) | Schedule
Unit @*3) 010220 | January2 | as per | (3 ot ITRS
(higher 18, - | 018 section f
of 8 or 9) Lower 55(2)a | tramsfer
of 6 and ©)-
- If shares 1 (4*10)
are
Acquired
after 31"
January
2018 -
Please
enter Full
Value of
Considera
tion
(©o | (col (Col (Col (Col.
L - (Col.3) | (Col.4) (Col.5) | (Col. 6) (Col.7) (Col.8) | (Col.9) | (Col.10) - (Col. 12) . (Col. 14)
Ho| W .2) 11) 13)
1
2
3
4
Add rows
[ [ [
Income from transfer of virtual digital assets
Date of | Date of | Head under which | Cost of Acquisition (In | Consideration Income from transfer
Acquisition Transfer income to be taxed | case of gift; Received of Virtual Digital
(Business/Capital Assets (enter nil in
Gain) a. Enter the amount on case of loss) (Col. 6 —
which tax is paid u/s Col. 5)
56(2)(x) if any
b. In any other case cost
to previous owner)
(Col. 1) (Col. 2) (Col. 3) (Col. 4) (Col. 5) (Col. 6) (Col. 7)
Add Rows
A. Total (Sum of all Positive Incomes of Business Income in Col. 7) (Item No. A3g of
Schedule BP)
B. Total (Sum of all Positive Incomes of Capital Gain in Col. 7) (Item No. C2 of
Schedule CG)




STLINIXON Income from other sources

OTHER SOURCES

i

\Gross income chargeable to tax at normal applicable rates (1a+ 1b+ lc+ 1d + 1e)

|A  [Dividends, Gross

fi

IDividend income other than ii jai

i

IDividend income u/s 2(22)(e) aii

B |Interest, Gross (bi + bii + biii + biv + bv + bvi + bvii + bviii + bix)

fi

[From Savings Bank bi

IFrom Deposits (Bank/ Post Office/ Co-operative)

[Society/) i

i

IFrom Income-tax Refund [biii

[In the nature of Pass-through income/Loss [biv

Interest accrued on contributions to provident fund to|
[the extent taxable as per first proviso to section 10(11)
bv

[Interest accrued on contributions to provident fund to]
[the extent taxable as per Second proviso to section|
10(11)

bvi

(vii

Interest accrued on contributions to provident fund to|
|¢he extent taxable as per first proviso to section 10(12)

Ei
S

viii

Enterest accrued on contributions to provident fund to|
he extent taxable as per second proviso to sectionbviii
10(12)

fix

(Others [bix

IC  |Rental income from machinery, plants, buildings, etc., Gross

[Income of the nature referred to in section 56(2)(x) which is chargeable to tax

(di + dii + diii + div + dv)

|Aggregate value of sum of money received without consideration

duty value of property

lIn case immovable property is received without consideration, stamp] .

lIn case immovable property is received for inadequate consideration.
stamp duty value of property in excess of such consideration

Diii

lIn case any other property is received without consideration, fair market
alue of property

v

lln case any other property is received for inadequate consideration, fair|
imarket value of property in excess of such consideration

[Dv

[E  |Any other income (please specify nature)

1E

SL. No.Nature

Amount

1

[Family Pension

Income from retirement benefit account maintained in a notified country|
u/s 89A

lIncome from retirement benefit account maintained in a country other|
[than notified country u/s 89A

lIncome taxable during the previous year on which relief u/s 89A was|
iclaimed in any earlier previous year

ows can be added as required

[Income

chargeable at special rates (2a+ 2b+ 2¢c+ 2d + 2e + 2f related to SI. No. 1)




[Winnings from lotteries, crossword puzzles etc. chargeable u/s 115BB

(Income chargeable u/s 115BBE (bi + bii + biii + biv+ bv + bvi)

fi (Cash credits u/s 68 bi
ii  |Unexplained investments u/s 69 [bii
fiii  [Unexplained money etc. u/s 69A [biii
fiv  [Undisclosed investments etc. u/s 69B biv
(v [Unexplained expenditure etc. u/s 69C bv
vi  [Amount borrowed or repaid on hundi u/s 69D |bvi

|A d bal; of r ised provident fund taxable u/s 111
S.No. |Assessment Year [Income benefit  [Tax benefit
i) (i) \(iiii) iv)

|Any other income chargeable at special rate (total of di to dxx)

[Dividends received by non-resident (not being
icompany) or foreign company chargeable u/s|
115A(1)(a) (i)

di

[Interest received from Government or Indian
iconcern on foreign currency debts chargeable u/s
115A(1)(a) (i)

dii

[Interest received from Infrastructure Debt Fund
ichargeable u/s 115A(1)(a)(iia)

ichargeable u/s 115A(1)(a)(iiaa)@5%

[Interest referred to in section 194LC (1)-div

lu/s 115A(1)(a)(iiab)

[Interest referred to in section 194LD - chargeabledv

Distributed income being interest referred to in|
isection 194LBA - chargeable u/s 115A(1)(a)(iiac)

dvi

I from units of UTI or other Mutual Funds|
ispecified in section 10(23D), purchased in Foreign|
(Currency - chargeable u/s 115A(1)(a)(iii)

dvii

i [received from Government or Indian concern -

from royalty or fees for technical services|

lchargeable u/s 115A(1)(b)(A) & 115A(1)(b)(B)

dviii

by way of interest on bonds purchased in|
fforeign currency by non-residents - chargeable u/s|
115AC

dix

by way of dividend on GDRs purchased in|
fforeign currency by non-residents - chargeable u/s|
115AC

xi

(I by way of dividends from GDRsf
ipurchased in foreign currency by residents -
ichargeable u/s 115ACA

dxi

1} (other than dividend) received by an FIIj
lin respect of securities (other than units referred|
to in section 115AB) - chargeable u/s 115AD(1)(i)

dxii

. [bonds or Government securities referred to in|

by way of interest received by an FII on|

section 194LD — chargeable as per proviso to|
isection 115AD(1)(i)

dxiii

[Income received by non-residents sportsmen or
sports associations chargeable u/s 115SBBA

dxiv

|xv

|[Anonymous Donations in certain cases char

u/s 115SBBC




xvi [Interest referred to in Proviso to sectiondxvi
194LC(1)-chargeable u/s 115A(1)(a)(iiaa)@4%

evii [Income by way of royalty from patent developedidxvii
land registered in India - chargeable u/s 115BBF

eviii [Income by way of transfer of carbon credits-dxviii
chargeable u/s 115BBG
[Income being dividend received by an FII indxix

xix [respect of securities (other than units referred to|
fin section 115AB) - chargeable u/s 115AD(1)(i)

lex [[nvestment Income of a Non-Resident Indian -dxx

ichargeable u/s 115E

[Pass through income in the nature of income from other sources chargeable at special rates
(drop down to be provided)

Amount included in 1 and 2 above, which is chargeable at special rates in India as per DTAA
(total of column (2) of table below)

f

lItem lc [Rate as penyypether
No.laib to [COUWRIY | [Treaty TRC Section |Applicable
1 no, (Amount [FE 1 name © larticle of . vr, [Rateas per [TRPL
O lofincome [ M4 2N g IDTAA  (enter NIL, i [PPtaIned Tlr, Act [fAte flower of
[which o e lact ) or (9]
included \chargeable) (Y/N)
n @ 3) 4) 5) 6) ™ 8) © 10)

IDeductions under section 57 (other than those relating to income chargeable at special rates under 2a, 2b, 2d,|

P Pec2n
ha) [Expenses / Det"lllctions. other than entered in “C” (in case OfJa(i)
pther than family pension)
@(ii) [Deduction u/s 57(iia) (in case of family pension only) Ba(ii)
b [Depreciation (available only if income offered in 1.C 0i3b
"Schedule OS")
c [[nterest diture on divi u/s 57(1)(Avail only “3c
income offered in 1a)
i [Eligible Interest expenditure u/s 57(1) - computed value Bei
d  [Total Bd
4 |Amounts not deductible u/s 58 4
5 [Profits chargeable to tax u/s 59 S
5a  [Income claimed for relief from taxation u/s 89A [5al
6 [Net Income from other sources chargeable at normal applicable rates (1 (after reducing income related tof6
IDTAA portion) — 3 + 4 + 5-5a) (If negative take the figure to 4i of schedule CYLA)
7 [Income from other sources (other than from owning race horses) (2 +6 ) (enter 6 as nil, if negative) U
8  [Income from the activity of owning and maintaining race horses

fa  [Receipts

Ba

[Deductions
nly

under section 57 in relation to receipts at 8a8b

lc |Amounts not deductible u/s 58 Be




id  [Profits chargeable to tax u/s 59 )Sd ‘

e [Balance (8a - 8b + 8¢ + 8d) (if negative take the figure to 10xvi of Schedule CFL) Be

[9  [Income under the head “Income from other sources” (7 + 8e) (take Se as nil, if negative) 9

10 [Information about accrual/receipt of income from Other Sources

IFrom 16/6lFrom 16/9 tofFrom 16/12 toFrom 16/3  t

IS.No. (Other Source Income [Upto 15/6 o 15/9 s/12 153 3173
(@} i) i) iv) v)

llncome by way of winnings|
ffrom lotteries,  crossword

1! puzzles, races, games,
igambling, betting etc. referred|
ito in section 2(24)(ix)

h IDividend Income referred in|
ISL No. 1a(i)
IDividend Income u/s|

5 115A(1)@)() @ 20%
(Including PTI Income)

IDividend Income u/s 115AC
4 @ 10%

(Including PTI Income)

IDividend Income u/s 115ACA|
5 (1)(@) @ 10% (Including PTI|
[Income)

IDividend Income (other than

6 lunits referred to in section|
115AB) w/s 115AD(1)(i) @ 20%)

(Including PTI Income)

lIncome  from retirement]
lbenefit account maintained in|
7. la country specified u/s 89A but
ot claimed for relief from|
taxation u/s 89A

8 IDividend income chargeable af|
[DTAA Rates

Please include the income of the specified persons (spouse, minor child etc.) referred to in Schedule SPI while computing the income under this head.

Schedule CYLA Details of Income after set-off of current years losses

]
S SLNo [Head/ Source of Income Income of curren{House property lossBusiness Loss Other sources los§Current year’s
year of the current year (other than loss fromIncome
-1 o set off (other than |\ ning race horses) ofremaining  after
g GI!] this co.lumn only| spec?llaﬂoll Ios_s OF |the current year set off|set off
g if income is zero or business
= E positive) loss) of the current
z & year set off
£
-] 1 2 3 4 5=1-2-34




=

Loss to be set off X
(2v of item E o]

4 of Schedule ~1P) |0 L

(Fill this row only if computed figure (6 of Schedule-0S)

is negative)

i Salaries (6 of Schedule S)
iii House property (4 of Schedule HP)
iv Income from Business (excluding

speculation profit and income from|(437 of Schedule BP)
specified business) or profession

3ii of item E ofl

v Speculative Income Schedule BP)

@Biii of item E of|

vi Specified Business Income Schedule BP)

Short-term capital gain taxable @|(%ii of item E of|
15% Schedule CG)

Short-term capital gain taxable @|(%iii of item E of|

Vil {300, Schedule CG)

Short-term capital gain taxable at|(9iv of item E of|
applicable rates Schedule CG)

Short-term capital gain taxable at|(9v of item E of|
special rates in India as per DTAA  |Schedule CG)

Long-term capital gain taxable @|(9vi of item E o

AT Schedule CG)

Long-term capital gain taxable @|(9vii of item E of

X500, Schedule CG)

Long-term capital gains taxable at|(9viii of item E of

i special rates in India as per DTAA |Schedule CG)

Net income from other sources
xiv  |chargeable at normal applicable|(6 of Schedule OS)
rates

w Profit l:rolq t.hc activity of owning (8¢ of Schedule OS)
and maintaining race horses

Income from other sources taxable
xvi |at special rates in India as per|(2fof Schedule OS)
DTAA

xvii |Total loss set off

xviii |Loss remaining after set-off (i — xvii)

Schedule BFLA Details of Income after Set off of Brought Forward Losses of earlier years

§ —|SL. [Head/ Source of Income Income after set off, if|Brought forward loss set|Brought forward|Brought forward|Current year’s
< E any, of current year’s|off depreciation set|allowance under |income
EEN"' losses as per 5 of] off section 35(4) set off |remaining after
7 Schedule CYLA) set off
=
==
52 1 2 3 4 5
% 2

171
E Qi [salaries (5ii of Schedule CYLA)




i |House property (5iii of Schedule CYLA) | (B/f house property loss)
(B/f business loss, other
iii |income and income from specified|(5iv of Schedule CYLA) |than speculation or|
business) specified business loss)
iv [Speculation Income (5v of Schedule CyL4) |B/ normal business or
speculation loss)
e . . (B/f normal business or
v Income (5vi of Schedule CYLA) specified business loss)
i Sh;)rl-term capital gain taxable @ (5vii of Schedule CYLA) (Bf short-term  capital|
15% loss)
.. |Short-term capital gain taxable @/ . ... odule (Bff  short-term  capital|
Vil 300, (5viii of Schedule CYLA) loss)
viii Shor.t-term capital gain taxable at| (Six of Schedule CYLA) (B/f  short-term  capital
applicable rates loss)
. Short-term capital gain taxable at (B)f  short-term  capital|
x special rates in India as per DTAA (3% of Schedule CYLA) loss)
Long-term capital gain taxable @ . (B/f short-term or long-
X 10% (3xi of Schedule CYLA) term capital loss)
. |Long-term capital gain taxable @ N (B/f short-term or long-
X 0. (5xii of Schedule CYLA) torm capital loss)
.. |Long-term capital gains taxable at| . .. . (Bf short-term or long-
i special rates in India as per DTAA (Sxiit of Schedule CYLA) term capital loss)
Net income from other sources
xiii |[chargeable at normal applicable|(5xiv of Schedule CYLA)
rates
xiy [Profit from owning and maintaining| 5 ~cooqule CYLA) |(B/f loss from horse races)
race horses * ‘
Income from other sources income
Xv [taxable at special rates in India as|(5xvi of Schedule CYLA)
per DTAA
xvi Total of brought forward loss set off (2ii + 2iii + 2iv + 2v + 2vi
+ 2vii +2viii + 2ix + 2x + 2xi + 2xii + 2xiv)
xvii Current year’s income remaining after set off Total of (5i + 5ii + 5iii + Siv+ 5v + 5vi + Svii + Sviii + 5ix + 5x + 5xi +5xii + 5
5xiv + 5xv)




" Details of Losses to be carried forward to future years

SI. |Assessment Date of Filing House Loss from business other than loss from|Loss from|Loss Short-term |Long- |Loss from
No.|Year property |speculative business and speci business lative |from capital loss |term owning and
(DD/MM/YYYY) |55 ified Capital intainil
Brought Amount  as|Brought business loss race horses
forward adjusted  on|forward
Business Loss |account of|Business Loss
opting for|available for|
taxation u/s |set off during
the year
115BAC
1 2 3 4 5a 5b 5c=5a-5b 6 7 8 9 10
i [2010-11
i [2011-12
iii [2012-13
iv |2013-14
v |2014-15
2 |vi [2015-16
Q
= |vii [2016-17
S ==
2 viii[2017-18
z ix |2018-19
&
x [2019-20
2
Z [xi [2020-21
g xii [2021-22
o
xiii [2022-23
Xiv Total of earlier
year losses b/f
Adjustment of]| . .
of |(2iv of|(2v o (2xiv 0)
xv ;b:": ll“sses n Schedul hedul. Schedul Schedule
chedule
BFLA BFLA) BFLA) BFLA) BFLA)
2023-24 (3xviii of|(B42 of|(C48 of|(2x+3x+4x+ |(( 6x+7x|(Se 0
(Current year - |Schedul Schedul Schedule |5x) of item E|+ 8x) of|Schedule
xvi [losses to  be CYLA) BP, if —ve) |BP, if —|of Schedule|item E of|OS, if —ve)
carried ve) CcG) Schedule
forward) cG)
Total loss
i Carried
forward to
future years
m nabsorbed depreciation and allowance under section 35(4)
Year  [Depreciati Allowance under section 35(4)
|Amount  ofAmount asjAmount offBalance carri of br t of
brought ladjusted ondepreciation set-forward to thefforward unabsorbedset-off against the(Carried
fforward laccount ofoff against thenext year lallowance lcurrent year income [forward to the|
junabsorbed |opting forjcurrent year| [next year
idepreciation taxation u/sincome
115BAC
1 2 3) (3a) 4) O] 6) 7 ®
. C“rre“t Assess“.le“_:_:
i
[Year
i
Jiii
iv
(Total \(3xvi of BFLA) 4xvi of BFLA)




Schedule IC Effect of Income Comp ion Discl e dards on profit

ICDS Amount (+) or (-)
® (@) (iii)
i Accounting Policies

Valuation of Inventories (other than the effect of change in method of valuation u/s 1454, if
the same is separately reported at col. 4d or 4e of Part A-OI)

iii Construction Contracts

iv Revenue Recognition

v Tangible Fixed Assets

vi Changes in Foreign Exchange Rates
vii Government Grants

Securities (other than the effect of change in method of valuation u/s 1454, if the same is
separately reported at col. 4d or 4e of Part A-OI)

ix Borrowing Costs
X Provisions, Contingent Liabilities and Contingent Assets
Total effect of ICDS adjustments on profit (I+HIT+ITI+IV+V+VI+VII+VIITHIX+X)
11-a
(if positive)
Total effect of ICDS adjustments on profit (I+I+III+IV+V+VI+VII+VIIHIX+X)
11b.
(if negative)
Deduction under section 10AA
g eductions in respect of units located in Special Economic Zone
S1  [Undertaking [Assessment year in Whlch, unit l{eglns 051 |Amount of deduction
manufacture/produce/provide services
Z . (item 17 of Annexure A of Form|
g @ [Undertaking No.1 ? 56F for Undertaking 1)
o . (item 17 of Annexure A of Form|
= .. 7
23 b [Undertaking No.2 D IS6F for Undertaking 2)
=
2 Sl [Total deduction under section 10AA (at+b) c
Details of donations entitled for deduction under section 80G
A [Donations entitled for 100% deduction without qualifying|
limit
IPAN of . . e .
IName and address of done Donee |Amount of donation [Eligible Amount of donation
[Donation inDonation inTotal
cash lother mode [Donation
i
i
iii ~ [Total
B entitled for 50% deduction without qualifying|
limit
IPAN of . ‘e :
IName and address of done IDonee Amount of donation [Eligible Amount of donation
% IDonation inDonation in/Total
E cash lother mode [Donation
< [
V4 i
=}
A i
S}
©n iii [Total
=
< c Donations entitled for 100% deduction subject to|
: qualifying limit
a




IName and address of done

IPAN off

|Amount of donation
[Donee

[Eligible Amount of donation

[Donation inDonation
cash

lother mode

inTotal
[Donation

i

fii

fiii ~[Total
I Donations entitled for 50% deduction subject tof
iqualifying limit
IARN
IName and address of donee PAN of (Donation Amount of donation ]Ellglb.le Amount of
[Donee [Reference
INumber)
[Donation in[Donation inTotal
cash lother mode [Donation

i

fii
Schedule [ETIIEE Details of donations for scientific research or rural development
in the a partner of
firm de ng only profit from|
the firm)

IRelevant clause under which| IPAN of Donee/Amount of donation -
S. ldeduction is claimed (drop downName and addres: Ehglb.le Amount of|
No. . fof Donee donation
lto be provided)
[Donation in cash Donation inTotal
other mode [Donation

[Total donation

Details of to research

ete.

under sections 35(1)(ii) or 35(1)(iia) or 35(I)(iii) or 35(2AA)]

IName and address of done

IPAN of Donee {Amount of donation Ehg'b.l e Amount  of
donation
Donation in/Donation in(Total
cash lother mode [Donation

iii ~ [Total

Schedule A

Deduction in respect of profits of anal

Undertaking No. 1

(item 30 of Form 10CCi

lof the undertaking)
a  [undertaking referred to in section 80- iem 37 o Form TG
TA(4)(iv) [Power, i item 30 of Form
(“)(iv) /1 ] @2  |[Undertaking No. 2 o the undertaking)
b (Total deductions under section 80-IA (al +a2)

Deductions under section 80-1B

80-1B(9)]

IDeduction in the case of undertaking which begins?! [Undertakingno.1
icommercial production or refining of mineral oil [Sectio

(30 of Form 10CCB of th
undertaking)

a2 [Undertaking no. 2

(30 of Form 10CCB of th
undertaking)

[Deduction in the case of an undertaking developing and|

b1 [Undertaking no. 1

(30 of Form 10CCB of th:
undertaking)




building housing projects [Section 80-IB(10)] b2

[Undertaking no.

~

(30 of Form 10CCB of th
undertaking)

(30 of Form 10CCB of th

[Deduction in the case of an undertaking engaged inl Undertaking no. 1 0
e [processing, preservation and packaging of fruits. undertaking)
vegetables, meat, meat products, poultry, marine or dairy| i (30 of Form 10CCB of th
products [Section 80-IB(11A)] 2 |Undertakingno.2 .. king)
. (30 of Form 10CCB of th
Deduction in the case of an undertaking engaged indl  [Undertaking no.1 “ndeéaking) /
d lintegrated business of handling, storage an
transportation of food grains [Section 80-IB(11A)] 42 |Undertaking no. 2 (30 of Form 10CCB of th
lundertaking)
e [Total deduction under section 80-IB (Total of al to d2) e
Deductions under section 80-IC or 80-IE
al  [Undertaking no. 1 (30 of Form No. 10CCB of the
@a  [Deduction in respect of undertaking located in Sikkim undertaking)
a2 [Undertaking no.2 |30 of Form No. 10CCB of the
ndertaking)
b1  [Undertaking no. 1 (30 of Form No. 10CCB of th
b  [Deduction in respect of undertaking located in Himachal Pradesh lundertaking)
b2 [Undertaking no.2 |30 of Form No. 10CCB of the
lundertaking)
1 [Undertaking no. 1 (30 of Form No. 10CCB of th
ion i 3 A undertaking)
© [Deduction in respect of undertaking located in Uttaranchal 1
c1  [Undertaking no. 2 30 ofFo'rm No. 10CCB of the
lundertaking)
d |[Deduction in respect of undertaking located in North-East
9al [Undertaking no. 1 30 of Form No. 10CCB
da A undertaking)
# assam lda2 A (30 of Form No. 10CCB
[Undertaking no. 2 undertaking)
db1 Undertaking no. 1 2.;(‘)1 er;;fk i”l;()zrm No. 10CCB
b |Arunachal
IPradesh
db2 [Undertaking no. 2 Zi%erﬁi{lcinzrm No. 10CCB
del . 30 of Form No. 10CCB
[Undertaking no. 1 Zn der tafkin 2)
de [Manip
dc2 . 30 of Form No. 10CCB
[Undertaking no. 2 Zn der tafkin 2)
[dd1 . 30 of Form No. 10CCB
[Undertaking no. 1 Zn dertafkin 2
dd  Mizoram W = N T0CCE
[dd2 . 0) ‘orm  No.
[Undertaking no. 2 in der tz{;cin 2
del . 30 of Form No. 10CCB
[Undertaking no. 1 Zn der tt{kin 2
de [Meghalaya
de2 [Undertaking no. 2 gzZertoafkinzm No. 10€CB
af1 N 30 of Form No. 10CCB
[Undertaking no. 1 Zn dert tjkin 2
af  [Nagaland
a2 [Undertaking no. 2 Zi(;er;;j;cingrm No. 10CCB
Q
= dg1 . (30 of Form No. 10CCB
3: [Undertaking no. 1 undertaking)
@ dg [Tripura
g dg2 [Undertaking no. 2 erz?ier:z{ltinzrm No. 10CCB
=
S idh [Total deduction for undertakings located in North-east (total of dal to dg2) |dh
2! 2
=]
E e [Total deduction under section 80-IC or 80-IE (a +d + ¢ + dh) e

Deductions under Chapter VI-A
i art B- Deduction in respect of certain payments

l




a  80C b [BoCCC

c 80CCD(1) d  B0CCD(1B)

e 80CCD(2) i 80D

g [80DD h  |80DDB

i IBOE i SOEE

lk [SOEEA i BOEEB

m  [80G n  80GG

o [80GGA (i) B0GGC

Total Deduction under Part B (total of a to o(i) ) 1

2 [Part C- Deduction in respect of certain incomes

P [80-IA (b of Schedule 80-14) q  [80-IAB

F [80-IB (E of Schedule 80-1B) s [B0-IBA
it 80-IC/80-IE (e of Schedule 80-IC/80-IE)  [u  [80JJA

v BOJJAA SLno. 5l(eiv) +5I1 of Annexurdw  180QQB
o Form 10DA]
X IBORRB
Total Deduction under Part C (total of p to w) h

3 Part CA and D- Deduction in respect of other incomes/ other deduction

2 i 80TTA ii 80TTB

S il 80U iv | Any other

5 deduction  as

g per the e-filing

2 utility

2 Total Deduction under Part CA and D (total of i, ii, iii and iv) 3

5 4  [Total deductions under Chapter VI-A (1 +2+ 3) |4 ‘
[

C p ion of Alternate Mini Tax payable under section 115JC

1 [Total Income as per item 14 of PART-B-TI 1 ‘

h  |Adjustment as per section 115JC(2)

IDeduction claimed under any section included in Chapter VI2a
@ |A under the heading “C.—Deductions in respect of certair
lincomes”

b [Deduction claimed u/s 10AA 2b

IDeduction claimed u/s 35AD as reduced by the amount o
(depreciation on assets on which such deduction is claimed

)
3

d  [Total Adjustment (2a+ 2b+ 2c) 2d
[|Adjusted Total Income under section 115JC(1) (1+2d) b ‘
a Adjusted Total Income u/s 115JC from units located in IFSC, i‘3a
jany
b |Adjusted Total Income u/s 115JC from other Units (3-3a) 3b

i4  [Tax payable under section 115JC [(9% of (3a)+ 18.5% of (3b)] (if 3 is greater than Rs. 20 lakhs) 4 ‘

Computation of tax credit under section 115JD

1 [Tax under section 115JC in assessment year 2023-24 (1d of Part-B-TTI) 1
2 [Tax under other provisions of the Act in assessment year 2023-24 (2i of Part-B-TTI) R
B |[Amount of tax against which credit is available [enter (2 — 1) if 2 is greater than 1, otherwise enter 0] B
4 Utilisation of AMT credit Available (Sum of AMT credit utilised during the current year is subject to maximum of amount mentioned in 3 above

land cannot exceed the sum of AMT Credit Brought Forward)

S.  |Assessment Year IAMT Credit JAMT Credit UtilisedBalance AMT Credit




INo. ((A) (Gross Set-off in earlierBalance broughtiduring the CurrentCarried Forward
lassessment years [forward to the currentlAssessment Year
(B1) lassessment year (D)= (B3)~(C)
B2) (©)
B3) = (B1)-(B2)
i [2013-14
i [2014-15
i 2015-16
v [2016-17
v [2017-18
Vi [2018-19
vii  [2019-20
il 2020-21
ix  [2021-22
X 2022-23

(Current AY (enter 1 -2, if|

M [1>2 else enter 0)

xii [Total
5 |JAmount of tax credit under section 115JD utilised during the year [total of item no 4 (C)] 5
6 |Amount of AMT liability ilable for credit in subseq years [total of 4 (D)] 6

Income of specified persons (spouse, minor child etc.) includable in income of the assessee as per section 64

SINo [Name of person [PAN/Aadhaar No. of persorRelationship
i )
|Amount (Rs) [Head of Income in whicl
included
i
2
B
I [Section 4] Special rat{Income(i) [Tax thereon
%) -
INo ii)
1 111- Accumulated balance of recognised provident for prior years g;” of  Schedul g;‘ of Scheduls
2 111A or Section 115AD(1)(b)(ii)-Proviso (STCG on shares units on which wher(d 15 (part of 5vi o
STT paid) \Schedule BFLA)
B [115AD(STCG for FIIs on securities where STT not paid) o 30 (part of Svii o
\Schedule BFLA)
4 112 proviso (LTCG on listed securities/ units without indexation) (m] 1o (part of S5x o
Schedule BFLA)
5 112(1)(c)(iii) (LTCG for non-resident on unlisted securities) a 10 (part o 5x o
Schedule BFLA)
6 115AC (LTCG for non-resident on bonds/GDR) o 10 (part  of 5x o
Schedule BFLA)
7a  |115AC (Income by way of interest received by non-resident on bonds purchased fu] (part of 2d o
L . 10
lin foreign currency) \Schedule OS)
4
9 7b  |115AC (Income by way of Dividend received by non-resident from GDR fu] 10 (part of 2d o
E ipurchased in foreign currency) ISchedule OS)
Z B |LISACA (LTCG for an employee of specified company on GDR (m] 10 (part ~of S5x o
= ( ploy P pam ) \Schedule BFLA)
g 9 115AD (LTCG for FIIs on securities) a 0 (part of Sx o
E \Schedule BFLA)
é 10 |115E (LTCG for non-resident Indian on specified asset) (m] 10 (part  of 5x o
Schedule BFLA)
=2 [T Jl12 (LTCG on others) =] 20 (5xi of Schedul
9] BFLA)
E 12 [112A or section 115SAD(1)(b)(iii)-proviso (LTCG on sale of shares or units on whiclq 10 (5(x) of Schedule
7 ISTT is paid) \BFLA)




13 [STCG Chargeable at special rates in India as per DTAA m] (part  of Six  of
Schedule BFLA)
14 [LTCG Chargeable at special rates in India as per DTAA a (part of  3xii o
\Schedule BFLA)
15 [115BB (Winnings from lotteries, puzzles, races, games etc.) B30 (2a of Schedule OS)
16 [115BBE (Income under section 68, 69, 69A, 69B, 69C or 69D) a 60 \(2b of Schedule OS)
17 115BBH (Income from transfer of virtual digital asset)
|A |Income under head business or profession a 30 (A3g of Schedule BP)
IB  [Income under head Capital Gain a 30 (C2 of Schedule CG)
18  [115BBF (Tax on income from patent)
|JA  [Income under head business or profession (m} 10 (3¢ of Schedule BP)
B [Income under head other sources 10 \(2d of Schedule OS)
19  [115BBG (Tax on income from transfer of carbon credits)
Income under head business or profession a 10 (3f of Schedule BP)
I [Income under head other sources m] 10 \(2d of Schedule OS)
i a (part of 2d o
20 [115A(1)(b)(A) & 115A(1)(b)(B) (Income of a non-resident from Royalty) 10 \Schedute 0S)
21  |Income from other sources chargeable at special rates in India as per DTAA a (part  of 2f o
Schedule OS)
22 [Pass Through Income in the nature of Short-term Capital Gain chargeable @ 15% [0 15 (part of Svi o
|Schedule BFLA)
3 IPass Through Income in the nature of Short-term Capital Gain chargeable @ 30% [0 30 (part of 5vii o
\Schedule BFLA)
24  [Pass Through Income in the nature of Long-term Capital Gain chargeable @ 10%|0 10 (part  of 5x o
/s, 112A Schedule BFLA)
s [Pass Through Income in the nature of Long-term Capital Gain chargeable @ 10%| 10 (part of Sx o
u/s. other than section 112A \Schedule BFLA
26 [Pass Through Income in the nature of Long-term Capital Gain chargeable @ 20% (O 20 (part of Sxi o
Schedule BFLA)
Pass through income in the nature of income from other source chargeable atd ;
27 2e of Schedule OS]
special rates (Drop down to be provided in e-filing utility) (2¢ of Schedule OS)
hs A;};&;ther income chargeable at special rate (Drop down to be provided in e-filingld \(2d of Schedule OS)
lutili
Total
ile IF Information regarding partnership firms in which you are partner
Number of firms in which you are partner
Whether Percentage .| Capital balance on
Al t of sh: .
Whether the firm | section 92E is | Share th‘:‘::in)ﬁt O SRAre | 31% March in the
2 | SL| Name of the Firm | PAN of the firm is liable for | applicable to |, . o firm
% N audit? (Yes/No) firm?  (Yes/ P A i
E No) of the firm
<«
A 1
=
o
= (2
z
Z |3
£
Z |4 |Total
=]
=

IEXEMPT INCOME

Details of Exempt Income (Income not to be included in Total Income or not chargeable to tax)

Interest income

1

(Gross Agricultural receipts (other than income to be excluded under

rules 7A, 7B or 8)

[Expenditure incurred on agriculture

[Unabsorbed agricultural loss of previous eight assessment years

liii




|Agricultural income portion relating to rules 7, 7A, 7B(1), 7B(1A) and 8
(from SI. No. 38 of Sch. BP)

iv‘

v [Net Agricultural income for the year (i — ii — iii + iv) (enter nil if loss)

vi

lIn case the net agricultural income for the year exceeds Rs.5 lakh, please furnish the following|
details (Fill up details separately for each agricultural land)

la  [Name of district along with pin code in which agricultural land is located

b [Measurement of agricultural land in Acre

lc  [Whether the agricultural land is owned or held on lease (drop down to be provided)

id  [Whether the agricultural land is irrigated or rain-fed (drop down to be provided)

PASS THROUGH INCOME

Other exempt income (including exempt income of minor child) (please specify) B
Income not chargeable to tax as per DTAA
L. [Amount of income Nature of income  |Country name  &Article of DTAA [Head of Income |[Whether  TRC]|
INo. [Code lobtained
(/)
I
1
1 Total Income from DTAA not chargeable to tax “
[Pass through income not chargeable to tax (Schedule PTI) 5
Total (1+2+3+4+5) 6
Pass Through Income details from business trust or investment fund as per section 115UA, 115UB
SL Investment Name of | PAN of | SL | Head of income Current | Share of TDS on
No. | entity covered | business trust/ | the Year current year N such
by section | investment business income | loss I et '
115UA/115UB | fund trust/ distributed L““"“e f‘f‘“"““"
investment by gfsss tany
fund Investment =7-
fund
m | @ 3) @ ®) | 6 (Y] ®) ()] (10)

(drop down to be
provided)

House property

Capital Gains

a Short-term

al | Section 111A

b Long-term

bl | Section 112A

B2 | Sections other
than 112A

iii

Other Sources

a Dividend

b | Others

Income claimed to be exempt

A | ws 1023FBB)

B | /s

C | /s

House property

Capital Gains

A | Short-term

al | Section 111A




B Long-term

bl | Section 112A

b2 | Sections other
than 112A

iii | Other Sources

1 Dividend

2 Others

iv | Income claimed to be exempt

a | u/s 1023FBB)

b u/s .

Schedule- TPSA

Details of Tax on secondary adjustments as per section 92CE(2A) as per the schedule provided in e-filing utility

Amount of primary adjustments on which option u/s 92CE(2A) is exercised & such excess money has
1 not been repatriated within the prescribed time (please indicate the total of adjustments made in
respect of all the AYs)

Additional Income tax payable @ 18% on above

b

Surcharge @ 12% on “a”

c

Health & Education cess on (a +b)

d

Total Additional tax payable (a+b +¢)

3 Taxes paid

4 Net tax payable (2d-3)

TAX ON SECONDARY ADJUSTMENTS AS PER SECTION

Date(s) of deposit of tax | Date 1 Date 2 Date 3 Date 4 Date 5 Date 6
on d . -
5 adjustments  as  per (DDMM/YYYY) | (DD/MM/YYYY) (DD/MM/YYYY) | (DD/MM/YYYY) (DD/MM/YYYY) (DDMM/YYYY)
section 92CE(2A)
6 Name of Bank and
Branch
7 | BSR Code
= Serial  number  of
28 | challan
= chal
S 9 | Amount deposited

SL. |Country [Taxpayer SL.  |Head of income  |Income from[Tax pai

Details of Income from outside India and tax relief (available only in case of resident)

idTax payable onTax reliefRelevant article]
Code Identification outside India outside India [such incomeavailable in Indiaof DTAA if|
Number . . junder normal relief  claimed|
(included in PART provisions in(e)f (¢) or (q)u/s 90 or 90A
IB-TI) . whichever is|
India
lower
(@) (b) ©) (@) ) ®
1 i Salary
= li |[House Property
a
Z i [Business or|
= IProfession
e
E iv |Capital Gains
; Other sources
2 [Total
=
; i [Salary
S
g 2 li |[House Property




Schedule TR

TAX RELIEF FOR TAX PAID OUTSIDE INDIA

1

IBusiness

IProfession

or|

liv  (Capital Gains

Other sources

(Total

lease refer to the instructions for filling out this schedule.

Summary of tax relief claimed for taxes paid outside India (available only in case of resident)

[Details of Tax relief claimed

(Country Code  [Taxpayer [Total taxes paid outside India [Total tax relief available Section under which|
[dentificati lief claimed
N::ﬂ')c':“ ton (total of (¢) of Schedule FSI inl(total of (¢) of Schedule FSI in < e
respect of each country) respect of each country) (specify 90, 90A or 91)
(@) (b) (©) () )
Total
b [Total Tax relief available in respect of country where DTAA is applicable (section 90/90A) (Part of tota b
of 1(d))
b [Total Tax relief available in respect of country where DTAA is not applicable (section 91) (Part of tota b
of 1(d))
A (Whether any tax paid outside India, on which tax relief was allowed in India, has been4 lyes/N
irefunded/credited by the foreign tax authority during the year? If yes, provide the details below es/no

la mount of tax refunded

Schedule FA

‘Assessmcnt year in which tax relief allowed in India

lease refer to the instructions for filling out this schedule.

Details of Foreign Assets and Income from any source outside India

Al |Details of Foreign Depository A ts held (including any interest) at any time during the calendar year ending as on 31* day of|
- December 2022
LV;; SI  |Country |[Country |Name of|Address of|ZIP code |Account |Status Account opening|Peak Closing Gross interest
; No [name code financial [financial number date balance balance paid/credited
9 institution |institution during the to the account
= period during the
& .
=) period
=4
=
° o @ 3) “) ®) 6) ) @®) ©) (10) an (12)
Z o
5 Ia
2 |G
A2 |Details of Forcign Custodial A ts held (i any interest) at any time during the calendar year ending as on 31" day of December,
2022
S |Country |Country (Name of|Address of|ZIP Account |Status Account |Peak Closing Gross amount paid/credited to the
No |name code financial |financial code [number opening |balance balance account during the period
institution |institution date during the
Institution |instituty p:ﬁ'mf (drop down o be provided specifying
nature of amount viz.
interest/dividend/proceeds from sale
or redemption of financial assets/|
other income)
o @ 3) ) ®) ©) (@] ®) ©) (10) an 12)
@
(i)

A3

Details of Foreign Equity and Debt Interest held (including any beneficial interest) in any entity at any time during the calendar year ending as on
31* day of December 2022




S1  |Country |Country code |Name of| Addres|ZIP Nature of|Date  of|Initial Peak value|Closing |Total gross|Total gross
No |name entity s of|code |entity acquiring [value  of|of value amount proceeds from sale
entity the the investment paid/credited or redemption of|
interest |investme |during the with respect to|investment during
nt period the holding|the period
during the period
o @ 3) ) ®) (6) (@] ®) ©) (10) 1n (12) 13)
(U]
(i)
A4 Details of Foreign Cash Value Insurance Contract or Annuity Contract held (including any beneficial interest) at any time during the calendar year
ending as on 31* day of December 2022
SI  |Country |Country code |Name of financial| Address of| ZIP code Date  of|The cash value or|Total gross amount
No |name institution in which|financial contract |surrender value of the|paid/credited with respect to
insurance contract|institution contract the contract during the
held period
o @ 3) ) ®) ©) (©] @®) ©)
(U]
(i)
B [Details of Financial Interest in any Entity held (including any beneficial interest) at any time during the calendar year ending as on
1% day of December 2022
SI  |Country |Zip ature of[Name and[Nature of Interest- [Date [Total [Income Nature of|ncome taxable and offered in this return
No |Name |Code [entity |Address of| . since held [Investment  |accrued  [Income
land code fthe Entity Direct/ Benel?clal at cost) (inlfrom such Amount Schedule  |Item
wner/ Beneficiary upees) lInterest where number of]|
offered schedule
H 2@ 2(0)  (3) 4) ®) ) ) ®) 9) 10) 11 12)
@
(@ii)
C  |Details of Immovable Property held (including any beneficial interest) at any time during the calendar year ending as on 31* day of|
IDecember 2022
SI |Country [ZIP  |Addre Ownership- [Date of{Total Investment|Income ature of Income [[ncome taxable and offered in this return
No [Name andCode ss of] acquisition |(at cost) (in rupees) derived from
lcode fthe [Direct/ . lthe property mount [Schedule item
[Prope [Beneficial here number of|
rty wner/ ffered schedule
[Beneficiary
1) |2a) 2b) 3) 4) 5) (6) [¥] 8) 9) 10) 11)
i)
i)
D  [Details of any other Capital Asset held (including any beneficial interest) at any time during the calendar year ending as on 31* day
of December 2022
SI |Country [ZIP Nature Ownership- [Date ofTotal Investment(Income Nature of Income [[ncome taxable and offered in this return
No [Name and|Code jof . lacquisition ((at cost) (inlderived from
lcode IAsset Dlrect/. bupees) lthe asset {Amou Schedule where[ltem
[Beneficial t ffered umber of|
owner/ schedule
[Beneficiary
1) |2a) 2b) (3) 4) 5) (6) (7) 8) 9) 10) 11)
i)
i)
E  [Details of account(s) in which you have signing authority held (including any beneficial interest) at any time during the calendar|
vear ending as on 31% day of December 2022and which has not been included in A to D above.
SI [Name of the/Addr (Count ZIP [Name of the|Account |Peak Balance/ Whether [Iif (7) is [If(7)is yes, Income offered in this return
——No [Institution injess ofjry (Code |account Number |[nvestment lincome es,
hich thethe  [Name holder (uring the year faccrued s [Income  (Amount [Schedule item number  of]
laccount is held [Instit [and in rupees) ftaxable  in fccrued in here offered - schedule
ution (Code our hands? [the
faccount
) (2a) 2b) (3a) (3b) |@) ®) (6) ) @®) ©) 10) an




@

(i)

F  |Details of trusts, created under the laws of a country outside India, in which you are a trustee, beneficiary or settlor

Sl |[Country |ZIP |Name |Name |Name and|Name and[Date Whether [If (8) is yes,[If (8) is yes, Income offered in this return

No |Name Code |and and address of|address  offince lincome deri

and code address |address |Settlor Beneficiaries [position |is taxable infderived from|Amount |Schedule Item  number of]

of  the|of held lvour hands?  [the trust where offered |schedule
trust trustees

1) |@a) b) |3 (O] ®) (6) (Y] ®) ©) 10) 1) 12)

@

(i)

G Details of any other income derived from any source outside India which is not included in,- (i) items A to F above and, (ii) income

under the head business or profession

[If (6) is yes, Income offered in this return

s1 Country Name and address Whether taxable in your

;\.0 Name and| ZIP Code of the persf)n from|Income derived |Nature of income hands? ¥ 'Amo |Schedule Item number of]
code whom derived unt (where offered |schedule

@) |@a) (2b) 3 ) ®) (6) ™) |®) ©)

@

(i)

Please refer to instructions for filling out this schedule. In case of an individual, not being an Indian citizen, who is in India on a business,
employment or student visa, an asset acquired during any previous year in which he was non-resident is not mandatory to be reported in this|
schedule if no income is derived from that asset during the current previous year.

Schedule SA Information regarding apporti of income b governed by Portuguese Civil Code

IName of the spouse

IPAN/Aadhaar No. of the spouse
Whether books of accounts of spouse is audited u/s 44AB? or Whether your spouse is a partner of aYes/No
ffirm whose accounts are required to be audited u/s 44AB under this Act?
Whether books of accounts of spouse is audited u/s 92E? or Whether your spouse is a partner of a firm|Yes/No
whose accounts are required to be audited u/s 92E under this Act?

[Heads of Income [Receipts receivedAmount apportioned in theAmount of TDS deductedTDS apportioned in the
under the head  |hands of the spouse on income at (ii) hands of spouse
0l (i) (i) (iv) ™)
1  [House Property
2  [Business or profession
3 |Capital gains
4 |Other sources
5 [Total
chedu Assets and Liabilities at the end of the year (other than those included in Part A- BS) (applicable in a case where total income

exceeds Rs.50 lakh)

A |Details of immovable assets

SL Description Address Pin code Amount (cost) in Rs.
No.

o @ (©)] @ ®)

@

(ii)

B [Details of movable assets

Sl Description Amount (cost) in Rs.
No.
) 3)

(i) MJewellery, bullion etc.

DETAILS OF ASSETS AND LIABILITIES

(ii) |Archaeological collections, drawings, painting, sculpture or any work of art




(i) |Vehicles, yachts, boats and aircrafts

(iv) |Financial assets Pmoum (cost) in Rs.

(a) |Bank (including all deposits)

(b)|Shares and securities

B

(

) |Insurance policies

(d)|Loans and advances given

(e) |Cash in hand

C  [Interest held in the assets of a firm or association of persons (AOP) as a partner or member thereof

L [Name and address of the firm(s)/[PAN of the firm/ AOP Assessee’s investment in the firm/ AOP on cost basis
No. [AOP(s)

n @ 3) @

i)

i)
D [Liabilities in relation to Assets at (A + B + C)

I’Iaasa refer to instructions for filling out this schedule.

INFORMATION REGARDING TURNOVER/GROSS RECEIPT REPORTED FOR GST

GSTIN No(s). Annual value of outward supplies as per the GST return(s) filed
Q@) 3)

Please furnish the information above for each GSTIN No. separately

NI GO F V@ Information related to Tax deferred - relatable to income on perquisites referred in section 17(2)(vi) received from
deferred on ESOP employer, being an eligible start-up referred to in section 80-IAC

Has any of the following events occurred during the previous year
relevant to current assessment year
Such specified security or | Ceased to be the | Forty-eight months have | Amount of Balance
sweat equity shares were | employee of the | expired from the end of | tax payable amount  of
Amount | go1q employer ~ who | the relevant assessment | in the | X
of Tax [ (j)Fully allotted or | year in which specified | current deferred to
deferred (ii)Partly transferred  such | security or sweat equity [ Assessment be  carried
] SI. | Assessment [ brought (iii)Not sold | specified security | shares referred to in the | Year forward to
= | No.| Year forward or sweat equity | said *clause were allotted. be next
; fm“_“ Specify the date and | share? If yes, specify date Assessment
a carlier amount of tax attributed (to be | Y6ArS
AY to such sale out of Col 3 o Yes o No 1
populated
I ves, specify (tg‘;";r (43(;15' Col 3)(7)
(Details to be provided as ate the case
per utility) maybe)
@M1 3) “) %) (6) (W] ®)
SI. No. 8
(S)ihedule (To be enabled from AY
1 2021-22 ESOP 2026-27 ) (Payment to be
made in FY 2025-26)
for last
year




2 2022-23

Sl No. 8
of
Schedule
ESOP
for last
year

3 2023-24

TOTAL INCOME

PART-B

Computation of total income

Salaries (6 of Schedule S)

[Income from house property (4 of Schedule-HP) (enter nil if loss)

[Profits and gains from business or profession

IProfit and gains from business other than speculative
lbusiness and specified business (437 of Schedule BP) (enter Bi
Inil if loss)

IProfit and gains from speculative business (3(ii) of Table E
i lof Schedule BP) (enter nil if loss and take the figure to schedule [3ii
CFL)

[Profit and gains from specified business ( 3(iii) of Table E
fiii |of Schedule BP) (enter nil if loss and take the figure to schedule [3iii
CFL)

Income chargeable to tax at special rates (3¢, 3f & 3g of Biv
\Schedule BP)

[Total (3i + 3ii + 3iii + 3iv) (enter nil if 3v is a loss)

(Capital gains

i@ (Short-term

fi |Slwrt-term chargeable @ 15% (%ii of item E of schedule CG) |ai

lii |Short-term chargeable @ 30% (Yiii of item E of schedule CG) aii

Short-term chargeable at applicable rate (9iv of item E o

il | hedute CG) o

Short-term chargeable at special rates in India as per;,
IDTAA (9v of item E of Schedule CG)

v [Total Short-term (ai + aii + aiii + aiv) (enter nil if loss) dav

b |Long-term

li ILong-term chargeable @ 10% (9vi of item E of schedule CG) bi

li  [Long-term chargeable @ 20% (9vii of item E of schedule CG)Jbii

liii [Long-term chargeable at special rates in India as per DTAAbiii
(9viii of item E of schedule CG)

liv  [Total Long-term (bi + bii+biii) (enter nil if loss)

Hbiv

lc [Sum of Short-term/Long-term capital gains (4av+4biv) (enter nil if loss)

[d  |Capital gain chargeable @ 30% u/s 115BBH (C2 of schedule CG)

le [Total capital gains (4c + 4d)

[Income from other sources

@@ [Net income from other sources chargeable to tax at normal (Sa

lapplicable rates (6 of Schedule OS) (enter nil if loss)

b |[Income chargeable to tax at special rates (2 of Schedule OS) |5b




c |Income from the activity of owning and maintaining race [Sc
lhorses ( 8e of Schedule OS) (enter nil if loss)

d  [Total (Sa + 5b + 5c¢) (enter nil if loss) i5d
6 [Total of head wise income (1 + 2 + 3v +4e +5d) 6
7 [Losses of current year to be set off against 6 (total of 2xvii, 3xvii and 4xvii of Schedule CYLA) 7
s [Balance after set off current year losses (6 — 7) (total of serial number (i) to (xv) column 5 %

Schedule CYLA+5b+3iv)
9 [Brought forward losses to be set off against 8 (total of 2xvi, 3xvi and 4xvi of Schedule BFLA) 9

10 (Gross Total income (8-9) (also total of serial no (i) to (xiv) of column 5 of Schedule BFLA+ 5b+ 3iv)10

11 |Income chargeable to tax at special rate under section 111A, 112, 112A etc. included in 10 1

12 |[Deductions under Chapter VI-A

la P.?.I"t-l}, CA and D of Chapter VI-A /(I + 3) of Schedule VI-A and limited upto (total of i, ii, iii, iv, 122
\viii, xiii, xiv) of column 5 of BFLA]
b [Part-C of Chapter VI-A /(2 of Schedule VI-A] 12b
¢ [Total (12a+ 12b) [limited upto (10-11)] 12¢
13  [Deduction u/s 10AA (c of Sch. 1044) 13
14 [Total income (10 - 12¢-13) 4

15 |Income which is included in 14 and chargeable to tax at special rates (total of (i) of schedule SI) 15

16 [Net agricultural income/ any other income for rate purpose (2v of Schedule EI) 16
17 |Aggregate income (14-15+16)/applicable if (14-15) exceeds maximum amount not chargeable to tax] 7
18 [Losses of current year to be carried forward (iotal of row xvi of Schedule CFL) 18
19 [Deemed income under section 115JC (3 of Schedule AMT) 19

Computation of tax liability on total income

1 ja [Tax payable on deemed total income under section 115JC (4 of Schedule AMT) 1a
b [Surcharge on (a) (ifapplicable) b
¢ [Health and Education Cess @ 4% on (1a+1b) above lc
d [Total Tax Payable on deemed total income (1a+1b+1c) 1d
2 [Tax payable on total income
la  [Tax at normal rates on 17 of Part B-TI 2a
[Tax at special rates (total /of col. (ii) of Schedule-SI) 2b
c  [Rebate on agricultural income [applicable if (14-15) of Part Bl
71 exceeds maximum amount not chargeable to tax]
d  [Tax Payable on Total Income (2a + 2b — 2c¢) 2d
e |Rebate under section 87A 2e
f  [Tax payable after rebate (2d — 2e) Rf
Surchar Surcharge Surcharge  afte
g urcharge computed befor¢marginal relief
imarginal relief
i |al 25% of 17(ii) of Schedule SI Rgi lia
. i I@ID% or 15%, as applicable (Refer Instructions) 2gii liial
=
=
g
2 iii [On [20) — 17(ii) of Schedule SI- tax on incom{2giii
3 Ireferred in 2G(ii)above )]]
E iv | Total (ia + iia) Raiv
8 IH [Health and Education Cess @ 4% on (2F + 2Giii) 2H
é I (Gross tax liability (2F+ 2Giv + 2H) RI
Z B [(Gross tax payable (higher of 1d and 2I) (3a+3b) B
ﬁ Ba Tax on income without including income on perquisites referred in section 17(2)(vi) received from Ba
E lemployer, being an eligible start-up referred to in section 80-IAC ( Schedule Salary) (3-3b)
§ B3p [Tax deferred - relatable to income on perquisites referred in section 17(2)(vi) received from employer, |3},
©

being an eligible start-up referred to in section 80-IAC




3¢ [Tax deferred from earlier years but payable during current AY ( total of col 7 of schedule Tax deferred on |3

IESOP)
4 [Credit under section 115JD of tax paid in earlier years (applicable if 21 is more than 1d) (5 of |4
hedule AMTC)
5 [Tax payable after credit under section 115JD (3a +3c - 4) 5

6 [Tax relief

Section 89 (Please ensure to submit Form 10E to claim
a N N 6a
ithis relief)
b [Section 90/ 90A ( 2 of Schedule TR) 6b
lc  [Section 91 ( 3 of Schedule TR) 6c
id [Total (6a + 6b+ 6¢) 6d
(7 |Net tax liability (5 — 6d) (enter zero if negative) 7

8 |Interest and fee payable

@ [Interest for default in furnishing the return (section 234A) 8a

b [Interest for default in payment of advance tax (section 234B) [8b

ic  |Interest for deferment of advance tax (section 234C) Bc

id  [Fee for default in furnishing return of income (section 234F) [8d

le  [Total Interest and Fee Payable (8a+8b+8c+8d) Be |
9 |Aggregate liability (7 + 8e¢) 9 |
10 Taxes Paid
a  |Advance Tax (from column 5 of 174) 10a
b [TDS (total of column 5 of 18B and column 9 of 17C) 110b
?: ¢ [TCS (column 7(i) ofI7D) Toc
: id  [Self-Assessment Tax (from column 5 of 174) 10d
E [Total Taxes Paid (10a+10b+10c+10d) 10¢
& |l  |Amount payable (Enter if 9 is greater than 10e, else enter 0) 11
12 [Refund (If 10e is greater than 9) (Refund, if any, will be directly credited into the bank account) 12
@ 413 go you have a bank account in India (Non- Residents claiming refund with no bank account in India may select‘Select Yes or No
i a)ol))etails of all Bank Accounts held in India at any time during the previous year (excluding dormant accounts)
SL. |IFS Code of the Bank in case of BankName of the Bank Account Number Indicate the account in which
|Accounts held in India () you prefer to get your refund
credited, if any (tick one accoun
&)
!
Ti
Note:

1) Minimum one account should be selected for refund credit

2) In case of refund, multiple accounts are selected for refund credit, then refund will be credited to one of the account decided by
(CPC after processing the return

Rows can be added as required

ii. |b) Non- residents, who are claiming income-tax refund and not having bank account in India may, at their option, furnish the details
of one foreign bank account:

SI. No. ‘SWIFT Code ‘Name of the Bank ‘Country of Location ‘IBAN

1 l l l \

Do you at any time during the previous year,-

(i) hold, as beneficial owner, beneficiary or otherwise, any asset (including financial interest in any entity)|
located outside India; or

(ii) have signing authority in any account located outside India; or O Yes O No
(iii) have income from any source outside India?

\lapplicable only in case of a resident] [Ensure Schedule FA is filled up if the answer is Yes |

_Lf the return has been prepared by a Tax Return Preparer (TRP) give further details below:




Identification No. of TRP

IName of TRP

L[]

LI [[]

|Counter Signature of TRP

If TRP is entitled for any reimbursement from the Government, amount thereof

AX PAYMENTS

[Details of payments of Ad: Tax and Self-A Tax
o SINo [BSR Code IDate of Deposit (DD/MM/YYYY) ISerial Number of Challan [Amount (Rs)
=
P O ©) ©) 4) (5)
"
< T
= i
=
36
3
H
534
; 2 Enter the totals of Advance tax and Self-Assessment tax in SI. No. 10a and 10d of Part B-TTI
<
B |Details of Tax Deducted at Source from Salary [As per Form 16 issued by Employer(s)]
SINo [Tax Deduction Account/Name of the Employer Income chargeable under |Total tax deducted
Number (TAN) of the Salaries
Employer
(O] @) @A) (O] ®)
1
>
z HERREENN
3
Z [u
v
Zz
=}
[22]
a

Please enter total of column 5 in 10b of Part B-TTI

C  |Details of Tax Deducted at Source (TDS) on Income [As per Form No. 16 A issued or Form No. 16B/16C /16D/16E furnished by Deductor(s) |
SI |[TDS  credit|PAN/Aad [TAN  of|Unclaimed TDS|TDS of the current Financial TDS credit being claimed this Year|Corresponding TDS credit being
No |relating  to|haar No.|the brought forward|Year (TDS Deducted during|(only if corresponding income is being|Receipt/withdrawals |carried forward
self /other|of Other|Deductor/ |(b/f) the FY 2022-23) offered for tax this year, not applicable|offered
person Person (if| PAN/ if TDS is deducted u/s 194N)
[spouse  as|TDS Aadhaar
per  section|credit  [No.  of
SA/other related to|Tenant/
person as per|other Buyer
rule 37BA(2)] |person)
Fin. Year|TDS [Deducted |Deducted in the|Claimed in Gross Head  of]|
in  which|b/f in own |hands of spouse as|own hands Claimed in the hands of| Amount Income
deducted hands per section 5A or spouse as per section
any other person SA or any other person
as  per  rule as per rule 37BAQ) (if|
37BA(2) (if| applicable)
applicable)
|2 3) (O] ®) © |7 ®) ©) (10) an 12) 13)
Income TDS Income |TDS (PAN/
Aadha
ar No.
i
NOTE W Please enter total of column 9 in10b of Part B- TTI
D |Details of Tax Collected at Source (TCS) [As per Form No. 27D issued by the Collector(s)]
SL [TCS  credit| Tax Deduction and Tax|PAN of other|Unclaimed ~TCS  brought|TCS of the current| TCS credit being|TCS credit being;
No.|relating to self| Collection Account|Person (if|forward (b/f) fin. Year claimed this Year carried forward
% fother  person|Nymper of the Collector |TCS  credit
= [spouse as per related  to =
section  SA/ Fin. Year in|Amount b/f Collected|Collected in
other person as in__own




per rule! other person) |which hands  |the hands of]| Claimed  in
37i(1
i collected spouse  as the hands of]
per section|
SA or any|Claimed spouse as per
other in  own section 5A or|
person  as|hands any other
per rule person .as pe'r
371y (i rule _371(]) (if]
applicable) applicable)
M23) 2)(i) 3) ) ) 6(i) (6)(ii) 7() (7)) 8)
TCS |PAN
i
m Please enter total of column (7)(i) in 10c of Part B-TTI
VERIFICATION
son/ daughter of solemnly declare that to

>
the best of my knowledge and belief, the information given in the return and schedules thereto is correct and complete and is in accordance
with the provisions of the Income-tax Act, 1961.

I further declare that I am making returns in my capacity as (drop down to be provided) and I am also competent to make this
return and verify it. I am holding permanent account number (if allotted) (Please see instruction). 1 further declare that the
critical assumptions specified in the agreement have been satisfied and all the terms and conditions of the agreement have been complied
with. (Applicable in a case where return is furnished under section 92CD)

Date Place Sign here &





